= —

251 Marters

more women are thrown out of jobs from
textile, jute, coir and other industries,

Decline in the employment of women
and their participation in the economic acti-
vities has resulted in lowering of their status
in the society on the one hand and increase
in the incidence of atrocities against them
on the other hand.

Different surveys have revealed that
thirty five per cent of the heads of families
are women. The increasing unemployment
among women also affects family welfare,

While drafting the Sixth Five year Plan,

planners for the first time took cognizance
of the fact and treated women as a special
target group for creating job opportunities.
Government has assured repeatedly on the
Floor of the House that special efforts would
be made to improve the situation. However,
there is no visible result. On the contrary,
the increase in the per centage of job oppor-
tunities in the organised sector during 1983
has declined to only 2.99 as compared to
1981-82.

The Seventh Five-year Plan is being dra-
fted. I would request the Government to
discuss with the representatives of women’s
organisations and researchers about the plan
allocations for the women development be-
fore finalising the Plan.

(viii) Need for giving clearance to ‘Neora-
khola Project’ of Kalinpong and funds
to West Bengal government for provi-
son of drinking water in Darjeeliog
and other areas.

SHRI ANANDA PATHAK (Darjeel-
ing) : Sir, shortage of drinking water is eng-
ulfing the major town areas of Darjeeling
District especially, Kalimpong and Darjeel-
ing Hill Towns. Darjeeling is a famous
tourist ceatre and it is aptly known as the
Queen of Hills all over the world. Thou-
sands of seasoners and tourists from diffe-
rent parts of the country and abroad visit
Darjeeling every year. As a matter of fact,
tourism is the only economic mainstay, next
to tea industry of Darjecling. But the gro-
wing need and shortage of water is badly
telling upon the inflow of tourists. It is also
adversely affecting the local residents of
Darjecling. In the hill areas, situated at the

a ltitude of 5/6 thousands, no water could be
d rawn from the earth by digging the well.
T bere are some perennial streams and revu-
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lets which could augment the water supply
system but it requires heavy amount of
money which is beyond the means of the
State Government. In Kalimpong there is
a large number of defence population adding
to the growing number of local _population.
To alleviate this acute problem, the Military
Engineers of Defence Department and Civil
Eogineers of State Government prepared the
popular ‘““Neorakhola Project” and submit-
ted it to the Central Government for clea-
rance and sharing the expenditure of the
project two years back, but it has not yet
been sanctioned.

I, therefore, urge upon the Central Go-
vernment to help the State Government, of
West Bengal and grant the necessary fund
for the augmentation of drinking water in
the hill areas of Darjecling and also give
them clearance and fund for the ‘‘Neora-
kbola Project’ at Kalimpong immediately.

FINANCE BILL, 1984
12.45 brs,

MR. DEPUTY-SPEAKER : Now, we
take up discussing on the Finance Bill. Mr.
Satish Agarwal to speak.

SHRI SATISH AGARWAL (Jaipur):
Thank you very much, Mr. Deputy-Speaker,
for giving me this opportunity to speak on
the Finance Bill. Sir, this is the last Budget
Session of the Seventh Lok Sabha and this
is the last Finance Bill of the Seventh Lok
Sabha. While participating in the debate
on the General Budget, I had drawn the
attention of tne Government in detail regar-
ding certain distortions and aberrations in
our tax laws and tax policy and also the
rampant corruption in the tax administra-
sion. Apart from the need to streamline the
tax administration, I had drawn the atten-
tion of the Government to strengthening the
Committee system in Parliamsnt so asto
cach item of revenue and each
item of expenditure in detail by a Committee
of Parliament.

Sir, you will kindly recall that when in
1980, the then Finance Minister, ShriR.
Venkataraman, presented his budget he tal-
ked of crisis mgnagement and when in 1981
he presented his budget, he talked of growth
management and later on in 1982, the Go-
verpment talked of credit management. But
now, I apprechend that with this masgive
borrowing policy of the Government of
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India of the day, the days ahead are of debt
management. Sir, the tax policy is an ins-
trument, is a powerful instrument in the
_hands of the Government to give a proper
direction to the economy.

At this particular juncture, I would like
to remind the House that according to our
tax laws obtaining as on date, whatever dir-
ection we want to give to our economy, tax
instrument is a powerful instrument in the
hands of the Government, to curb the gro-
wth of a particular sector, a particular sp-
here, or to give a new direction for a new
growth or development in any particular
sector of our economy. And this is one good
reason that during all these years, our In-
come tax Act has been overburdened with as
many as more than a thousand amend-
ments, modifications, insertions or altera-
tions. The law has become so cumbersome-
the law has become so unintelligible that an
ordinary man cannot understand the impli-
cations of the day-to-day amendments, or
modifications in the law. I, with thirty years
of standing at the Bar, being a Commerce
Post-graduate, and having been in the Minis-
try of Finance for two years, am not able to
fill my incometax return myself. A demand
has been made in this House for the ration-
alisation and simplification of our tax laws,
so that an ordinary common man in this
country can understand our tax system and
tax legislation. But unforunately,
despite  tall -promises made by the
Government in the past, despite the report
of the Choksi Committee and despite the
recommendations of various experts in our
country, the Government has not brought
forward any piece of legislation which sim-
plifies and rationalises the whole tax laws in
this country. This is overdue and once again
I repeate my demand.

So far as the tax legislations of this
country are concerned, they are very com-
plicated, complex and burdened with so
many alterations, additions and modifications
and amendments every year, and it is very
difficult to understand them.

MR. DEPUTY-SPEAKER : I remember
you mentioned about it last year also.

SHRI SATISH AGARWAL : There are
certain matters about which I have got cer-
tain convictions and I am pleading for that
whenever I get an opportunity to speak in
this House.
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You may also kindly recall that with
regard to the constitution of Parliamentary
Committees, I am one who is pcrsistently
following a particular line. You will agree
that in a democracy, opposition has got its
say, and the Government has got its way.
We can simply persuade the Government
and we can bring the Government round to
our view point to accept our suggestions, and
I am convicted that this theme or thesis
has some impact on the Government. Last
year also, when 1 submitted various reports
of the Public Accounts Committee to the
Parliament, this Government was responsive
to accept certain recommendations of the
Public Accounts Commitiee as also other
Parliamentary Committees and incorporated
certain suggestions aud recommendations in
the budget proposal itself. This year also,
you may kindly recall that of the amend-
ments that 1 have moved in this House,
which are to come in this House hereafter,
many have been accepted by the Government,
by the Finance Minister himself while initia-
ting the discussions on the Finance Bill on
the 18th April in this House. I compliment
the Finance Minister to that extent that
be is responsive to the concrete and cons-
tructive suggestions made by the hon. Mem-
bers in this House. 1f a democratic Govern-
ment ceases to be responsive and responsi-
ble to various constructive suggestions made
in the interest of the national econo:ny, then
there is no democracy in this country. I am
one who holds that view, and it is only in
that light that I have been making construc-
tive suggestions and concrete suggestions for
the betterment of our tax laws and tax ad-
ministration,

In this particular context, I would like
to draw your attention to certain facts which
have come to light. The Finance Minister
made a mention about the tax evasion and
avoidance in his budget speech as well as
he has initiated certain measures for the
effective curbing of this tendency of tax
evasion and avoidance. 1 am sorry to gsay
that despite all that, the tax evasion is on a
massive scale,

Tax avoidance is also very much there.
The Hon’ble Agriculture Minister is here.
He made a mention in the House during the
question hour that India has produced 7
million tonnes more of foodgrains, €xtra than
the targeted one, and it is in the vicinity of
150 million tonnes. Now, Sir, T fail to under-
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stand that with this bumber crop this year, 7 -~ with regard to unearthing black money.

million tonmes more than what was targeted
for, how it is that the prices of every com-
modity practically “ are rising., 1 am not one
of those who are going to be satisfied by the
Finance Minister’s reply that we have been
able to contain inflation within one digit,
i. e., 8... Sir, prices are rising. During the
last 4 years, prices have risen by practically
100 points, that is, the wholesale prices, that
is—2 points per month. Now this 100—
point rise during the last S0 months is some-
thing fantastic, Esscntial commodities which
are being used by the common man in this
country have been hit hard. Their prices
have risen enormously. Look at the prices
of vegetables, look at the prices of vegetable
oils, edible oils, soap, tooth-paste and items
of mass consumption like tea, mustard oil,
and so on and so forth. So, mere statistics
are not going to satisfy the common man,
and in this particular context, 1 am sorry to
say that the Government have miserably
failed on the price front. Satistical jugglery
is not going to solve the problem. Mere
statistics are not going to solve the problem.
Sir, T have been in the Ministry and T know
that statistics are sometimes manipulated to
give a particular colour to the Government’s
policy, to Government'’s view point and |
have always differed with that particular
" approach even then and even now.

MR. DEPUTY-SPEAKER : T hope you
are not letting out a secret.

SHRI SATISH AGARWAL : This
should not be resorted to. This should be
told to Parliament, whatever by the position.
Our economy is in a bad shape, prices are
rising and they have risen. There are certain
factors which are beyond your control.
There is the generation of black money.
Now, according to a certain studies, the
quaotum of black money in our economy
is 16 per cent in 1971-72, 16 per cent of the
Gross National Product. Now, as on date,
it is said to be more than 52 per cent. 52
per eent of the GNP, i.e., our national
economy, is now encircled and engulfed by
black money.~.The major share in our natio-
nal economy is of black money. So, the
major shareholder in our national economy
is not the white money, it is black money.
So, it is a black money economy. The
national economy has been coverted into a
black money economy by the wrong policies
that you have pursued and by the ineffective
measures that the Government have taken

Researches and studies and surveys are not a
solution to the problem. Get me make i
very clear.

Now Sir, so far as the tax system is
concerned, it has done well. India has been
able to mobilise resources through its tax
instrument in a very suceessful way. If you
look at the figures,.in 1950-51 the tax reve-
nue of the Centre, States and Union Terri-
tories was Rs. 627 crores, i. €., 7 per cent
of the national income. In 1960-61 the tax
revenue of Centre, States and Union Terri-
tories was Rs. 1350 crores, in 1970-71 it
rose to Rs.4752 crores, in 1980-81 to Rs.
19,844 crores and in 1983-84 it has risen to
Rs. 31,400 crores, which is going to be 23
per cent of the national economy. So, so
far as our tax revenues are concerned, the
revenue of the Centre, States and Union
Territories has risen from a mere Rs. 627
crores to Rs, 31400 crores in 1983-84. The
phenomenal rise so far as the mobilisation
of resources through the tax instrument is
concerned, it is 23%; of our GNP. It is
practically the maximum tax realization in
this country, so far as the relationship to
GNP is concerned. The taxing capacity of
this nation has come to a saturation point.
You . cannot go further now, particularly
because about each and cvery single penny
which goes into the hands of the Government
the tax-payers are not sour. Rather we, are
sour of one thing : it is going to be ineffi-
ciently used. Fifty per cent of Government
expenditure is a waste; 509/ of expenditure
by Goverament is going down the drain.

13 hra.

Look at the figures as to how Govern-
ment expenditure has risen over the years,
About growth of Government expenditure,
1 will give you certain figures — for the bene-
fit of this House. In 1950-51, the expenditure
by Government, Central as well as States,
was Rs. 950 crores, and it was then 109, of
our GNP. Tax collection was 7% of the
GNP. Government expenditure was 109, of
the GNP, but in 1982.83, Government ex-
expenditure has risen to Rs. 52,125 crores
which is 33.59%, of our GNP. So, taxes have
risen by 239, of the GNP, and the Govern-
ment expenditure has risen upto 33.59, of
our GNP. That is, the major economic
activity is now in the governmental hands.
But how are the scarce resources of this
poor country being utilized by Government ?
I will give only one illustration.
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I am very happy to see that Mr. Y. B.
Chavan is also here. He happens to head
the Finance Commission of this country,
which is a very important constitutional
authority. He had been the Deputy Prime
Minister, and he had been the Finance
Minister. He is a vcry seasoned and able
Parliamentarian, and a veteran freedom
fighter. Having spent Rs. 3,300,000 crores
during all these years—we started the era of
planning in 1950-51—there is not even a
single project in this country which has been
completed within the time-scheduled and
within the approved sanctions given by par-
liament or State legislatures. I am talking
about major projects, and not about minor
irrigation projects, or very minor projects.
Not even a single project. This is the posi-
tion.

The cost over run in certain cases of
projects is 10, 12 or 14 times. The time-run
over in certain cases is 5, 8, 10 or 15 years.
Look at the case of Rajasthan Canal, Kosi
project, Gandak project, Nagarjuna Sagar
project, Salal hydel Project in Jummu
and Kashmir —there are more than eight
irrigation projects which are lagging behind
completion for more than two decade. The
whole community has been deprived of the
fruits of development, so far as irrigation
potential is concerned. It is on record, and
it is also mentioned inthe report of the
Public Accounts Committee regarding plan-
ning Commission which I submitted last
year : had this irrigation potential been
created, and had this potential been utilized
by Government, this country would have
had an additional foodgrains production of
23 million tonnes. In that case, this country
would not have had to rcsort to imports of
wheat and rice from other countries, and
waste and spend our scarce foreign exchange
resources,

This is the position. So, there is a necd
to curb Government expenditure. Govern-
ment expenditure is rising phenomenally.
That too, if it is utilized, if it goes to the
benefit of persons for whom it is meant, I
can understand and appreciate it. But in
all Government cxpenditure, the component
of wastage and nugatory expenditure inclu-
ding corruption is not less than 50%. This
I am saying with all sense of responsibility.
So, the increase in governmental expenditure
is there. We go ¢p jncreasing the plan al-
lpcations.
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But we do not bother about he imple-
mentation aspect of the same. An increase
in the plan allocation every year satisfied the
members. Look here, this government is
increasing plan allocation by 26 per cent. So,
all members feel satisfied. But every member
in this House is complaining that IRDP, and
NREP ahd other REGP, removal of poverty
programme, they are suffering a setback. Mo-
ney is not reaching the beneficiaries for whom
it is meant. There is everyday a complaint
on the Floor of Parliament about
it; even Congress (I) members are complai-
ning about the faulty implementation of
the 20-point programme. Under the 20-
point programme, you may be a ware that
during the last 6 months, April 1983 to
September 1983, according to the Planning
Commission’s evaluation, in no seéctor under
the 20-point programme, the achievement is
more than 35 per cent and in certain sectors,
it is 9 per cent. 1 do not have the time to
go into the detailbut I have got all those
statistics with me.

Even after having spent Rs. 300,000
crores over planning in this country, we have
got 40 per cent villages in this country which
are problem villages so far as drinking water
is concerned. There are no roads; there are
no primary health centres; there are no nurs-
ary centres; there is no primary education. The
whole literacy is 30 to 35 per cent in certain
arcas. How far we have been able to bring
this country above the poverty line. If
more than 40 crores of people in this country
are below the poverty line,then organising
a loan melais not going to dolve the problem.
After all the capital assets have to be created.
Simply giving Rs. 500 or Rs. 5000/- to a
poor man for which you are trying day-in-
and-day-out is not going to solve the pro-
blem and that is why people are criticising
this. I am not against the grant of loan to
the poor people. I know that even one single
individual can devour, a big industrialist can
devour, Rs. 50 crores in one stroke; that
goes against; money is not recoverable; that
is a bad debt. If 5 lakh people devour this
money, it is immaterial; 1 do not mind it; I
will condone it. But how are you handling
the affairs ? You are incharge of the banking
operation. It is in your notice what happen-
ed in the Central Bank of India’s Branch in
London. 1 am not going into detail with
regard to that aspect because we had a dis-
cussion with the Finance Minister n his
chamber; and at his instance, he wanted not
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to discuss, this issue on thc Floor of the
Parliament, becausc it will adversely affect
our banking operations in London; and see
the cooperation that we gave; we said, all
right, we will not discuss it., But I am draw-
ing your attention to some major aspect of
the whole episode. How was this money ad-
vanced to Mr. Scthia against inadequate
security ? And the man who had advanced
it, that gentleman, who was responsible for
this so much advance, he is now in the ser-
vice of Mr. Sethia, after retirement. How is
it that for the same gentleman, the Central
Bank Chairman and Managing Director
recommended to Your Ministry that extension
may be given to him ?  Unfortunately, that
could not be given. Now, you have
given extension to the « hairman. So for
so good. That is your preprogative. 1 have
got nothing to say on that. This is how this
whole secror is functioning.

So faras your monetary policy is con-
cerned, so far as economy i« concerned, the
major aspect of the whole economic deve-
lopment encompasses within itself your fiscal
policy, your monetary policy. So far as your
monetary policies are concerned, they are
mostly governed, regulated by the RBI,
which is an apex body. It regulates all the
banking operations in this country; whether
particular loans are given to the priority
sector or to the weaker section of the society;
what has to be the credit policy of the
government. Now, the government has got
so powerful an instrument in their hands to
regulate the whole economy, to regulate the
whole development, to regulate the whole
direction so far as the the development of
this country is concerned that naturally it is
you who has to pocket all the abuses which
are levelled on the floor of this Parliament,
Otherwise, I have also expressed my sym-
pathy with the Finance Ministry on the last
occasion that it is the other Ministries which
are doing wrong and like the grand mother,
the Finance Minister, has to hear all abuses
from the neighbours, that her children are
not behaving well. You all know thatif
taxes have to be Jevied, abuses have to be
heard and it is the Finance Ministry which
has to do it. Money is not given to others.
Why is it not given ?

This is the thing as for as the Central
resources are concerned. There is no rail-
way because there are no finances. and When
ver there are any shortages, it is the Finance
Minister who is the accused for every act, of
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ommission and commission/by any other
Ministry  so far as the Centrol
Government is concerned. But he should

be happy in one sense, that after all is the
Finance Minister. He should not have opted
for the Finance Ministry, why did he opt
for the Finance Ministry ? He may very
well say that it was not his option, that it
was given by his leader. But if somebody
ask% the grand mother, the grand mother
has to see that every child is fed well. There
should not be any favouritism, she should
not favour one and leave another.

AN. HON. MEMBER : You were also
in that Ministry,

SHRI SATISH AGARWAL : I was only
a step mother because I was only a Minister
of State.

So, in this paricular context, | was just
making a point that your taxe¢s have risen
phenomenally in these thirty years, and the
Government expenditure is also rising,

The Finance Minister in his budget
speech said that introduction of the summury
assessment scheme — — for . which previo-
usly the limit was Rs. 25,000 but now it
has been raised to Rs. 100,000 —— now up
to Rs. 100,000 if the rcturned income is less
than that, then so far as such assessments
are concerncd they will be deemed to be
summary assessments and so those people
have not to appear before the Income Tax
Officers for a detailed scrutiny or a critical
examination of their assecssments. I welcome
the scheme and I welcomed thc scheme
earlier also. | had made a note of this sch-
eme in my PAC rcport also. But how is it
that as on 31-3-1983 the pending arrears of
asscssment are Rs. 25,833,254 — — the
total number of assessees is nearly about
four and a half million, which is ncarly
about 4 per cent out of 45 crore of assesse-
es ? The pending arrears of assessment as on
31-3-1983 were 25,83,000 and the arrears
of pending income tax as on 31-3-1983 is
Rs, 10,86,017 while the summary assess-
ments are 14,94,237. When we have issued ins-
tructions that so far as summary assessments
are concerned, there should not be a detai-
led scrutiny, why are these assessments kept
pending ? All these assessments are decided
only when the question of limitation comes,
If the limitation is two years, then immedia-
tely before two days these assessments are
decided. What is the fun jn introducing
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such a scheme ? What cffcctive steps have
you taken to issue a circular from the
Central Board of Direct Taxes to all the
Income Tax Officers that so far as summary
assessments are concerned, the Government’s
idea was not to harass the summary assessees
and ask those asseesses to come and appear
before the ITO and then dispose of the
matter.

Similarly, what about the arrears of
corporation tax, income tax, penalty ?
The gross arrearsa s on 31.3.1983 were Rs.
1451.72 crores. It is only direct taxes side,
This House will be surprised to see thc break
up of these arrears. It is like this. Upto
Rs. 1 lakh slab the arrears are Rs. 628
crores, upto Rs. 15 lakhs slab, Rs. 14% crores,
upto Rs. 10 lakhs, Rs. 84 crores, upto Rs,
25 lakhs Rs. 89 crores and over Rs. 25
lakhs Rs. 520 crores. How is it that those
people whosc income is more than Rs. 25 lakhs
a year after deducting all your allowances
as you have embodied in the income-tax
laws, are not able 10 pay the tax ? Here the
hon. Members demand Rs. 5 crores for
drinking water, | demand during Question
Hour special assistance for drought prone
areas. But there the question of scarce
resources come. So far as indirect taxes are
conctrned, roundabout Rs. 2000 crores are
love up in court cases. Every ycar this
complaint is being made and every year we
are given assurance. I understand that you
are ualso worried about it. If you have more
moncy, your problem will be solved. But
what have you done with regard to this?
What solution do you have in mind to
tackle this problem ? During my time, the
proposal for creation of thc Central Excise
and Customs Tribunal was intiated. Your
Government gave a concrete shape to it.
You have brought some amendments with
regard to that. Even now persons arc going
to the High Courts and Supreme Court and
getting stay orders. Naturally Government
revenues are locked up in all that litigation.
I will not be satisfied if you say, what can I
do so far as courts arc concerned ? You have
to find a way out. I cannot suggest a way
within onc mioute, I think, you hold a dis-
cussion with the Members of Parliament and
then devise some methods with regard to
that.

SHRI K. LAKKAPPA (Tumkur) : Why
do you not suggest one ?
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SHRI SATISH AGARWAL : Ope sug-
gestion can be that wc have got third rate
lawyers to defend the Department, be€cause
these lawyers are deputed by the Law
Ministry and they are not under the control of
the Finance Ministry. This Department cannot
engage lawyers independently. It has to take
up the matter with the law Ministry. Where
heavy sums are involved, you should have
a panel of senior lawyears. You pay them
well. Nobody is going to appear for you
just for Rs. 500/-because he will get Rs.
5000/-from outside. Even Mr, A K. Sen
will not appear for you forthat amount. Why
should he appear for you when he gets
hundred thousand rupees in one day. This
is one solution to the problem. You device
a method or you create a department of
prosecution and defence within thc Finance
Ministry. Take up the question to the
Cabinet and get a decision, So far as your
revenues are concerned, you should have
an independent panc! of lawyers to defend
the Department in the High Courts; and
tbe Supreme Courts, particularly in the High
Court of Calcutta because it is very easy to
get a stay order-from there. Even smugglers
residing in the south gets stay ordcrs in
Calcutta. You have, to engage senior lawyers.

Similar is the problem with regard to
the excise money, That is also locked up
in litigation. You have to provide some
penal interest with regard to that. Previously
it was not so. We made a recommendation
in our PAC report as to why no penal inte-
rest is realised from those who ultimately lose
the case in the court. Why do you not pro-
vide for 18 to 20 per cent penal interest from
the assessee who loses the case in the Supreme
Court but gets the benefits of the money for
five to eight years ? He does not pay any
money to the Department in this period.
He gets the money. He utilises the money
and he is getting money from the bank at
the rate of 18 to 20 per cent. But he pays
12 or 6 per cent in certain cases to the
Government so far as outstandings are concer-
ned. If my memory does not fail me, it vas
during 1978-79 that the hon, Minister promi-
sed to this House that he will bring for-
ward a comprehensive Excise Bill. What
has bappened to that ? Now it is more than
six years that the Bill has not been brought
forward before this House because our
Government fell in 1979, If my memory
does not fail me, a Cell was also setup for
drafting such a Bill. You also promiseq
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last time and you also replied and Mr. Ven-
kataraman also replied to my query in 1981
that the comprehensive Excise Bill will see
the light of the day and will be brought
forward before the House. Why are you
hesitating to bring forward this Bill ? This
Bill will strengthen your hands, this will
streamline the administration, this will
give you better powers. So, on that particu-
lar score, I would like the Finance Minister
to enlighten the House.

Now, certain demands are also written
off. I do not want to go much more into
the details that in cases of non-company
assessees some individuals here and there,
the Department says that they are not tracc-
able, they do not bave any property, they
have fled away, they have gone away.
Only in one individual case of Bihar the
Department had written off the sums to
the tune of Rs. one and a half crores.

That was the case of one ex-MLA-
Minister in Bihar and all that-but that was
a singular case, a typical case of its own
type. We have reported that in our Report.
But in cases of company assessecs, Rs. 224
lakhs which have been written off, relate to
84 company assessees. 1 fail to understand
how is it that such huge amounts are writ-
ten off in the case of company assessees.
The number of non- company assessees is
23,167 and the amount written off is Rs.
260 lakhs but how such a huge amount is
written off in the case of company assessees,
I fail to understand. The companies come
into existence, the companies have to be
registered, there are so imany conirols over
the companies, so, 1 am sure some effective
mechanism has to be evolved to see that
at least in cases of company assessess this
situation does not arise so far as the
question of writing off of the arrears is
concerned.

There are cases of
aiso. The amount involved in under-assess-
ment in more than 18,000 cases is Rs.
39,36,00,000. Under-assessment means under-
realisation. It is to the extent of Rs. 40
lakhs. It is much more than the entire coll-
ections under the Gift Tax Act, and the
Estate Duty Act. It is 50 per cent of the
entire Wealth-tax collections. This particular
phenomenon is recurring every year, $o, as
Finance Minister you have to do something
with regard to this,

under-assessment
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As 1 was mentioning earlier alsor
the problem of black money cannot be
tackled merely by searches and seizures.
I need not dwell upon that particular point,
the analysis of the 1975 Disclosure Scheme
should convince you that it is the middle-
class pcople and the lower middle class
people, say, pcople with below Rs., 45,000
income, whose contribution to the Disclo-
surc Scheme in 1975 was much more than
the contribution of large industrial houses
in this country. I do not want to take the
valuable time of this House. So, with this
particular point of searches and scizures in
mind the problem of black money is not
going to be solved. What is the results of
searches and scizures ? Of coursc, it creates
some short of psychological impact on the
minds of tax dodgers, no doubt. But the
impact is not that much. If you look into
the Searches and Seizures, in 1982-83 the
number of assessees involved was 3,070.
the search cases in which assessments werc
awaiting compilation on 31.3.83 was 5,107.
The concealed income found in the case of
1,465 asscssees come to Rs. 33.84 crores,
The total number of convictions obtained in
all these cases was only 17 during 1982-83.
So, this does not have much effect. If you
feel that this has some effect, then let me know
how much is the net addition to the revenue
through these searches and seizures. You
have confiscated for the time being Rs. 34
crores worth of assets during a particular
year. But how much has been added to the
revenue on that account when ultimatcly
the whole matter was settled ? This is really
a great problem.

Coming to penalties and prosecutions,
penalty orders were issued in 31,184 cases.
The concealed income was Rs. 16,09 crores
and the total penalty levied is Rs. 13.11 cro-
rcs. But the amount collected is only Rs.
69 lakhs. This penalty was under section
271 (1) (¢). The number of penalty orders
passed under other sections of the Act is
4,97,411, penalty levied Rs. 16.23 crores
and penalty collected Rs. 1.88 crores. The
number of prosecutions pending before courts
on 1.4.82 was 2,428 but the number of con-
victions obtained in 1982-83 is only 28,
These are very alarming figures, which make
us hang our head in shame,

This is how the whole administration is
functioning. You have to tighten the admi-
nistration, There are two aspects; one is the
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tax policy and the other is tax administration,
According to me, the tax policy is inequi-
table. It favours the rich much more. lrres-
pective of the fact ‘whether you are in power
or I am in power, the whole system has to
be overhauled. The whole tax administration
has become malignant. The hon. Finance
Min ister has to act, not as a medical man
but as a surgeon. You have to operate upon
it; you have to take some drastic action with
regard to this,

Now coming to sur-tax assessment, the
non-levy of surtax was 4, 10, 847 in 1976-77
and 75, 39, 084 in 1977-78. The short levy of
sur-tax came to Rs. 5, 36, 465 and non-levy
Rs. 21, 66, 084. The position is more or
less the same in respect of excess refund of
sur-tax.

We have got 90 Indian Missions abroad,
having 3,744 Indian employees. Only one
Embassy in 1979-80 and two Embassies in
1980-81 had deducted tax at source. In 1981-
82, 91 employees tiled their return of income.
This shows how our administration 's func-
tioning. So, what is it that the department
is looking after ? Some critical analysis has
to be done with regard to this.

There are cases where excise duty is
levied, it is charged from the assessee,
knowing full well that the duty is legally not
leviable. They charge excise duty and
collect it. Later on, the assessee goes to
the court and the Assistant Collector or
Collector of Excise says that undef the law
this duty is not leviable. They get refunds of
that excise duty. When we examined this
question in our Public Accounts Committee,
we found that Rs. 60 crores were refun-
ded by way of excise duty collected by the
Department because it was not legally
leviable, Rs. 60 crores was collected from
the customers and from the dealers, But
that whole money was kept by the manifac-
turers themselves.

You have issued instructions that they
must inform the Income Tax Department,
whenever these sums are refunded to the
assessees. In many cases the Income Tax
Department was not informed., Why was
penal action not taken against those who
were duty bound to inform the department
concerned that look here, Rs. 2 crores have
been refunded to ‘X’ firm or Rs. one crore
has been refunded to ‘Y’ firm or Rs, 50
lakhs have been refunded to such and sugha

VAISAKHA 3, 1906 (SAKA)

1984- Passed 266

firm ? Income Tax Department was not
informed of those refunds. They escaped
the income tax assessment that may have
been passed.

The Public Accounts Committee recom-
mecnded in its Jatest report that on the lines
of the Bombay Sales Tax Act, where Sales
Tax is realised which is not legally recovera-
ble, then that money is forfeited to the
Government for the welfare of the people.
Why do you not amend the law to make
a provision for the forfeiture of this sum
which is now refunded to the assessees
which was illegally collected by them from
the dealers or from the customers ?  This
should come to the Government for deve-
lopment purposes and this should not be
devoured by the asscsrees.

(Interruptions)

Itcan be done on the lines of the

Bombay Sales Tax Act.

SHRI RIZAQ RAM : (Sonepat) :
What is the fault of the customer ?

SHRI SATISH AGARWAL : That is
exactly what I am saying. The money has
been realised, and knowing fully well ihat
this duty is not legally leviable. Sometimes
there is a judgment of the High Court.
Then the assessces come to know that this
duty was not leviable, So, they claim a
refund. You will kindly see 95th Report,
13th Report and 46th Report of the P.A.C.
where strong recommendation has been made
that on the lines of the Bombay Sales Tax
Act, some provision should be made in this
particular behalf,

In the end, I would like to request the
hon. Finance Minister that without going
much into the detailed discussion with regard
to the growth of our economy or the achie-
vements that he so well claims now and
then; unfortunately, my impression is that,
no doubt, we have a growth in this regard
but we have a growth without social justice.
Hardly 10 million people in this country are
reaping the fruits of development. There is
abject massive poverty in this country. The
basic amenities are not available to the
majority of the people in this country. I do
not squarely blame the Finance Minister for
this. But because, I said, the Finance Mini-
stry is the nodal Ministry and this is for the
first time that he has been successful im
persuading or pressurising the Commerce
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Ministry to get approved the Import-Export
Policy by the Finance Ministry. After all
there is a cap betwcen imports and exports,
It is not the Commerce Minister who goes to
the IMF for begging. It is the Finance Mini-
ster who has to go for begging. So, naturally
import and export Policy should have a bear-
ing with our total economic thinking. So, I
will say that we have a growth without so-
cial justice.

Our G.N.P. is increasing and rising. But
the agricu ltural Sector’s contribution to the
G.N.P, has declined from 589/ to 409/, So,
agriculture has to be given primacy in our
scheme of things.

Similarly, the price rise is hitting the
common man. As | said, tax administration
has become malignant. Tax policies are ineq-
uitous. They are malafide. The Public sector
and private sector controversy, I believe, is
there in this country in the mixed economy,
I wish thc Government permit private sector
to build up its own role within tke regula-
tion prescribed by Parliament. But so far
as the public scctor is concerned, it cannot
be permitted to have drain on the public
exchequer. Something has to be done.
Some inbuilt rewards or punishrents have
to be provided for the incefficient running of
the public sector.

We cannot incur losses in the DTC to
the extent of Rs. 90 crores or we cannot
allow Electricity Boards working below the
utilisation capacities. All transport corpo-
ration all electricity boards and many of the
public sector undertakings are a great
drain on our national exchequer. I am
sorry to say that we have invested Rs. 30,000
crores at the Central level and the cumulative
loss, according to the reply given on the
floor of parliament, of the public sector
undertakings, at the Centre, comes to
Rs. 16,000 crores. We have invested more
than 509, of our capital in the public sector
undertakings. 1 am not against public sector.
But some serious thought should be given
and we should not go on discriminately
nationalising industry after industry. Where
industry falls sick, you immediately take
it over because the workers’ interests arc to
be safeguarded. Workers® interest should be

_ safeguarded but alternative methods should
be dcvised so as to provide them with
employment. But not every unhealthy baby
should be on the Government’s lap.
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Similarly, with this bumper crop, I
think, we would not likec to have more
import of wheat, rice or edible oil, sugar
and all that. so far as the policics are con-
cerned, I wish to impress upon the Minister
that you must seriously see to it that the
small, cottage and househald sectors get the
maximum benefit. All protection and patro-
nage from the Government is given. We
have passed a law to that cxtent. But the
area should be clearly earmartked and
Hindustan Lever should not be permitted to
manufacture soaps or toothpaste which can
be done in the small scale sector.

Finally, you have got a very powerful
instrument in your hands. So far as your
nationalised banks are concerned, you can
regulate the whole economy through them.
You can have a credit squeeze and through
the instrument of credit squeeze, you can
squeeze anybody like a lemon. But then, you
have to maintain some sort of rationality.

And, Sir, during the last 4 years ana of
course during the last 35 years, Indian eco-
nomy has progressed in certain sectors. But
unfortunately now as facts and details are
available, there seems to be a shortfall practi-
cally in every sector. We are much beyond
the targets and ultimatcly the Finance Mini-
ster should bear in mind that all these bud-
gets, all these taxation measures, all this
resource mobilisation, all these Finance Bills
and all these new measures ar¢ meant for
whom—— for 10 million people of this
country or for 700 million people of this
country ? So every effort should be made to
utilise this scarce resoruces of this country in
a proper manper and all those who are reso-
rting to corruption, wastage and nugatory
expenditure should be taken to task. Corrup-
tion, Sir, has become so rampant from top
to bottom that some serious action has to
be taken against those erring officers who
are there in the administration who are ruin-
ing our economy. Howsoever high they may
be all tax dodgers all blackmarketeers, smug-
glers and all people of this type who are
economic offendcrs should not gct protec-
tion from the Government. Nobody
should be appointed to any Board of Direc-
tors of banks or Governmental authority who
is found to be involved in an economic offe-
nce. Some such drastic action has to be taken.
Some re-thiking has to be done. Some con-
usenus has to be created in order to improve
the quality of life of the 700 million people of
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this country. Itis a concern not for the
Finance Minister, not for the Congress-I alone
but for the entire Member of Parliament,
of this House. So, some sort of consensus
should be created on broader basic national
economic policies. If this is done, then our
future is bright ; otherwise, our future is
dark.

St FFGATH ATFIHY (W) ; IqTEAE
wgiza, AT qF-3F41 HY I AT AT
T 737 9T AiFST F1 FIgT SR JFR
rt fear | enifaw, ¥ aga o=@ aF fag
AT § ST HAY @ 4 & FAfAT 99
F qr9 ATFE) FY KA AL F1 gIQ I
gz 2 fF Jasqaa W FFAFWE ) TH
T A FE) o gAR W 7 agq Alas
Fa7 gfaar & faar g, @g 9aF fogam #
FiFe JFT 3NF W g1 AFA 31 AfFa,
B g¥adia @S 97,500 FUS &Y
? wafs a7 Fow oF Fr@ FAT § Afas
gq 21 IF 7

afeq a7 anit ax fa2ey & fao 71g
F F FgqIT A1 gfgaa 7 Afaw 7g)
8 1| gafwu sriwel & afrqg agi ag Fgam
fe gav afas fazit #at 7 f7ar,  ag
aeal ox AryTfRa Agt g | Igifs gH faad
F JY A1IZATAT 4Y, AT IAY Hfyw
w91 Ag1 fqar 1 @3 gH AgFE g fw
AT FF FV FFIAFAT A § T gHA IY
o & 7ar W fRar § 1 fwT o g g
aF ag! fe fama a1 F Ao ¥ s
AT 937

FT JOIAT & qraeqg § IgA fag
avg facqare & 911 A1, # ¥ A7 FWIO
g fm gart gy ¥ aftads & sra-
IGHAT & | ITRT HIT FJY &, AT IghA
Farar f& 38 T J99 FTF qrET FT
ger@al ¥ & o &, faasr awg ¥ gard
HT 73TYT § JgT & q191¢ Iq=q @Y
STAY &, FE eAT 4T g AT § AT 34
FIIOT IR FAT & qra7 W w37 grar
g afFs Avgwa g e &= gd =T
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gorret § wifaRTY aftagy &0 I ara
za®ar g1 93g 9g4 ar gH 3@ fear ®
fr=rz F3ar arfge & gardt gfamd Aifa
gar 1, afas ¥ afas g feaar wfama
FTAMU | 9T g 50 TIHS g a1 55
qIAE g, g8 SE+ a1k § 9g & fAory #1
a1 Fifge fF sifas & afgs g qrar
Fa1 A ATfEQ &7 IFF 17 T JOMSH)
¥ g i aga wfud aftada 7 £:@ go,
gi w34t Afg & F4 & F9 d¥7 g7 9F
qaNT & i qT Faar Fifgg aifs zg
A7 39 AYfF w1 9wge a1 9% f& gad
Fa1 ®faai & Fa1 FsIsar § 1 FafE o9
Zq 399 g a9 qftady s @ § 1 I¥
auEa § g FI ITIH F F f&FFT 47
iy & 1 gafag ns Iwr gfagrar @t gz
gHoATY FX ZA F TR 7 fawrr Ax
a1 T1fgu & g5 50 ar 55 sfaza fraar
FI AT & | ITA FTA 3T T A9 G
as #15 aftrgs Y giar 7ifgn, dar a7
faarz 21 gRTT G319 ag & fx 5T asfaa
FII I (T & T aftagT F Jrazg.
FAT &1 THT 337 & 5797 371 F3 oxfyq
W A& AfgF1d g, I F1E ga afawrd
&l 39%) 0F ag a2 FA3 § 3471 Tifgw )
feadY oY afaFdr =Y aroq @ fasmar
Ffeq | 3AF T1T & gWEH FI-grar I
qP7 I A T FIT FI FEI-ET 7] )
fraera & fag s1g | 91 g 3T F9% #
1T At a1 979 7Y &q@q |i 7 FTA oF,
afea @t T usfaa @ aiy  efysry
IR FT-T1AT I FAT F AT, AGF H
# AtT FT &1 glaar Ivaey @Y 1 JT A
1Al UF €91 9T FSH qraArg s ar
g 987 & a1 gumr 1 R, HT @
FXT arq wfadFrd .t 9gw & 7g "ew
agt grar wifge fe S} fFe wafm @ #2
- FIAL § 4T FIFET HAY &1 FT AR
FIAT A3f47 GI§ 98 OF & A A fa@

HIT EFITT F& & A7 T gFA § AT ARt
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9T IY Fagr a1 fw f&79 afgs:d & qE
3y AT FI TF FE & faqg A7 8,
ffad AeaT FY 97 9T qf=AT & 1 FL A
qrer ®I WY 9gF § g Giq A g1 o 3@
fa afaw1dr & qrg IAT R, FTANT FAY
&) 97 ST B 98T ¥ Ig AR T @ fF
39 fog sfusrd & a@ AT &, Idda
FET 8, ez F awy F fgma ¥ @a
FI Fier ¢ AN I@ F ATAT GIEH FI
FEET gr ar erar & ga ITFrT fAqeE
Fapaar e g | a9 ¥ U & gravy
¥ ggwar safyy adl g afe s gfg
& I 9 Fg g&ar g f& ag qonat
gfas arwg fag g aFdr g1 Faifw
fagert Argwa ag aarar § 5 gard agama
FX I &F FITR F7 FHIA F§  ATAN
g% 999 WA &, FIgA IJar @3,
gFFAT IAd1 @AT g Fgqr fFH oF
afgwTdr & qrF ®za g6 vgdr g, afe
g0 IaF TFMF 9T FT FAET F ¥A7 9f-
q94 ®T W & q1 AT a1 9T 1Y, gfaF
¥ fas, T A0 FT T I T1@ T
QAT AqTHRT, IJTHT HAAT FT fzar o1
gFar g |

3% I BN WFHA I HIT T &
gAY gHEN A AIIAT A 7 FMA7 93 R A
g At & afgs qRarAY ITET 99 1 FH
fau &7 1@ &I FT TFT FF B
qurEr # A7 ¥ ofigH T £33 1 aw=a

g

38 & faa #=t &1 amg a1 5
gaid St Faie qF fHar Igd IaF wifas
fargm &t was faadt &1 TR 465
FUT & FM a0 fau ax ggF Fw
AT T FegaAl F Hea WA ag
HFA g3 arar a1 fa fg agg a9z qa
g7 91 99 98 AR I A FIAT 98
IqT HIGT 41 )
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aa #) arfes feafg ¥ guriFF &
fog oz afx fawr fagas 3@ gfagz
gid & T sgd wfeq 3w o afus sraqT-
AFT & AT ITATA F X FWA &
A1 faaar g | g¥ asgaa &A1 wifgy
fe a5z oz fag fagas & Sfwq anifgs
feafq & gure AT IQAIMA §T F@ A
fradr awe g g |

9 adz &I faygarage f& 2T F
faswra ®rasal & AT aAQSt gT FH &
faa srfas g7 #1 sagear Fr 15 8, AR
20 § F1AFA F f@Q 9geft R 40 T
38 FUT FI gqear Fr 4% g ) fge
ag & 47 wfawa afyw & 1| ag faarg sk
IUIMIA g $IA H AIZ K 14T ¢ |

20 Y FIIFA ¥ ag =zgacdr § fw
qAF ATH H TNAT T @T & ¥ wWA
ard 600 A1 &1 artfus wgraar § A@Y
21 AU gwa g fF 94T a71FT 1,000,
FI TE@T T & AT | AT & QAT GRS
g1 QI 3 T A AT J AT FIT G |
afes g7 7Qat &1 T sifgs qgr @
SIdr & 99 IR F IgT FADAT IIGA A
wed § & 9as qu  qar fad s
A7 AT g7 fawrad it § fa g7 adat
F1 Q3 @A AE! faadt @ |« er=871 71 g
g 5 3a®r o Tww & A1 g AN ge
F1 T o) rfae gAY & IF®r W @
grg & fgar I1T X IF 9T |IF T
SATAT 1, FFIE T IO § IGH FHTH
TIAST T ATAT R |

20 gAY F19%9 ¥ a9 Afus mgea
faarg &t faar a1 &, &t Sq1 qEANg

-GN FAAIT ST A FFTAGT W AFAA

aqq ¥ Qi 981 g% § 1 fex o faarf &
|98 FfaF #gea fagr 7ar g1 A% y_w
§ 90 sfgma & et #3& &, Afewa foe
At qgr fawi #1 sgFTar Fgg W |
zafag 3w gwia @ f& Azg Ra & wgr
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7 7€ afegt & g7 it qraly FEIHR
FTet afas faarg &1 saqeqr gt avay )
afea feT Y &€ w17 & rfy aF oar
AZF & I gl AU GHWI R IF g
A FT ¥ AT JTF I F q Ia0
arfgu | ¥ 757 w2w F TrwAicAiE faer
I HT dgNT § WITW ATHE T FAE
HT IAAT 2 | 98N 9§ 9T 65 FUT To
ST HIIA G HIT ATAT 2 ATH CF
g & faid g Tt 9 | afss ag
W1 AT qF 4F g T gIT R |

O 9% FIT | AT 50 FUT  €FAT
gd g1 & aguia g AfwT f6e f ga
qAFT g ¥ 7491 Ffge | sy gIEw
FgaY & % A% q78 AT 747 AY 2, €@
farg Felq TXFTT F @ 9T 9 § #3-
a A ifg

Iy §8 9 FFAAT A FI F
gark M afas @A & I w1 A @
@ g, faad f& @9 T1fgg) =13 I3
g2 aF A 31 gAIX Fo FARY AH
Ag® A 2w ¥ fafqa adeagear &1 A
fegr alx @ig § dw I gwaafas
&%) F qI14T 37 FT g4 fwar | SE
Afa & T gATA g JAT 1A
g fawr atdt g FT W & 1 &F 1951
W gy A F a9 5 werfrar maafas
W & of, faaq 29 xTT gagr qav A
Q) 1T gATL ar ¥ 223 dwafqar a17-
wfa® @ 7 § a7 IFH FraT g gAI
FUT {941 § Afasd qargaAr g

faara=t ¥ 3 W99 § €97 &9 14
Y 1T foar & fF gaqt o<t w19
F 1% IY FIA X FAT 79T 7 I
@t gar @ 9 fe w4 sk g7 faafad
¥ FEH I A ATIAFAT & | g¥ qa
gnay & fr gad afes 3 afys Taale

F1 aCH =7 T fgn smar Afge | agsh a

2 f5 8T 2,3 919 F faReat Feqay ¥ SYaade
% qfeada ar e &A1 Ifaq
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&) T3 AGEY FY Tleww g T FEEN-
Fed) TATafkd 4 (&qr 1 gagT
faug & ITAFTT AT & I AATAT F
959 931 9T AT ATC | AY LEqIT &
HIGTAT g IO H FEQIF F FAFIC
ofgr & § NRfar wadser
9HT T | FET F Frawre F FAS
F FA F AR g qAFA ®
gifua wixgEl ¥ gy g Sy
I S7 I GATHT AG) F @ E, IAR
g F AT [1fg0 )

gfrar & geqra IarT &t grag e
q3gT AT & | FFRAT, A1, FTHAY qH
T AX FGT FHFT JeTRA AT FT f7@T
8, wfea 9% agi 7gr wfa safsq g &t
A9 6)9,70) fEiaw ¥, agi garR gt
a9 10 feeriyra 3 1 gAfAQ AR TG
Teq1d AYT FAAT ITT § afgd faew
FY g'red &, AFFT w7q faaar g§ w@T
Fifge ar IR A Y g 91 gr

gRIR AW H #Eg gAW FT GIqIG
st fage &1 zfaror fagre etk 9Ftar
w1 fwer 7 qFf R A g7
wgi wad afas @fas gex § )
7% fuwig & faq ar gfaarg  (3=6r-
waa}() A1fgQ, I9 I IqAT €417 A
fear war § | 49 20 & gay a€ arnfos
®F gl g arg g1 FS AT ag 9=
Fe.a¢ ®1a@a § 1 whasa § ag gfar w1
qgq a1 AYrfTE &= gar . Iq WET
femre &1 agg g @ dfew sew
faq fwast  gfagrl (FHEREFNTY) AN
sigsaFar g, gaqd ghayr 7§ &

qIF BAraag & faqg S sewr W
Agl & | 4§ CF BANRTE TFAS @ AWAT
2 fea ggat f@t M@ ¥ qav g,
A gT G- 2T FRAT 9T VT, TG &Y
FATIE QAT A 1 5A) THT AT A
agrw W IgT B TR | 25,30,40
q¥eay A Fefoede @ §
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oY A wAl=E . g ot AT Fifaw
X qgamaT ¢ |

W) AGHTE TEIRC 0 AT H FATS
&S AR TGN § | FAF TITHE ¥ T
19 fHar | agh X943 37X 97 sgazgn
FY FgA THEW ] |

agr aT gTATS F saear Y A% A
31 Pamrd gemd wrarAr fgRiETTA &1
qaY ggeaqd 1y F TG 1 AT
¥ % gt & Ms-ga &1 wfAfafa § afea
8.8 fo aF AMAI Mfora £ F a13-
qa it ag FefwrT a7 719 aff g1 AR

g

FZ1 97 TANRIA T2, IZT AT R
gqF AT ATATAT F J19AT A7 F AL
& greal #t g7 FAI 2 | TT A T ¢AFl-
RIAITF 9130 3 AT fregT w9 A
HTIFHFAT & |

el AT &Y GHFT & VAL A0
faqar a W F A0 F7 737 *QG7Ar 3 |
gM F1 JA AT TETT 7 FgF FH
faad & | F8T F9 0 3 F137 W AT

fgag |
13.56. brs,

[SHRI R.S. SPARROW in the chuir]

au g g s fag 741 9gr 9% &1
¥, GES AAIT K gHAL T a9 an13zgs
AT & ITHST FAUC |

|HIT® o7q A § FIFIF 4TG0
F7 & qfaf@a grawfasw a3 ate fas
&7 F IA-TE Frafaar gru g ooe
¥AqHz A N agg sarq fear snar @
HYT IFI FIGT AUl g F1 q0d) 2
qf® @ gk agi Feafaai § frad que
AT G379 AT A 91 F¥3 A
W ®IW X 937 &7 @ fHa qar g
# gawar g f& feag oz g3@9AT g%
JqIET 8 @9 WA Y gR AW & WM
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FHATE! TP KT gHA | § HIH TP

31T AT ATEAT § | Frar gerd F13-
ar & &6 frrd g€ 8, afeT @ cema
FrI@Al &1 IFF afRkmAt &1 w4 qarn
T8t 3« zafay arawfas e ot fash
g7 41 4 fegd qug FAFTHE THT9 A
sarzr A A =rfgn 1 T fF garR
7zt AT 00T I FT AR FfGF A AG
frar sriar, gafaq gr fearga & wraa
¥ ggT MY &, AR FIGY FT FIGTET g,
REANAIZT T FITIIAT @Y a7 gar€ A
F1 w@Ar g fearga faai & mwar
TeAr 2 | 3§ feafy & arz wow @
Ffg® q3:3 3T ATQIAAT R |

SHRT C.T. DHANDAPANI (Pollachi) :
Mr. Chairman, Sir, the Finance Bill for
1984-85 is being discussed and various mem-
bers have expressed their views in different
ways. I am so happy that Government is
marching forward towards betterment of life
according to the data supplied by the
government.  As far as industrial production
1s concerned there is much increase and so
also in food production. We are able to
produce 149 million tonnes of foodgrains.
These are all the achievements of the govern-

ment and I must congratulate the govern-
ment for this,

14 hrs.

But, Sir, what is the reality ¥ This is the
expectation of the government but the reality
1s in a differcnt way. When production of
foodgrains has increased then why increase
in prices of foodgrains also. There must be
lacupae in between whether in the area of
distribution or due to some policy of the
government. [ read a book which has sta-
ted and I quote : —

“The per capita availability of grain in
India has grown from 431 gm. per day
to 453 gm. per day over a period of 28
years al the rate of 0.18 per cent per
annum. [n the rest of the World (which
includes large population from poor
countries) the average stands at about
650 gm. per day — and even this is consi-
dered insufficient. At the present rate
of growth, just to reach the present
standard of the rest of the world, it wilt
take about 200 years™.
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So, according to their standard of some
of the poor countries, India will take 200
years to fecd all the poor pcople as per the
requirements of the common man. This is
the position today.

Another important matter which I would
like to bring to the notice of the hon.
Minister is this. As far as the aspiraticns
of the Government are concerned, the fiscal-
policy derives its meaning and direction
from the aspirations and the goals of society
within which it operates and the people
whom it serves. The aspirations of the
people of the underdeveloped countrics are
clear: economic betterment and stability and
_provision of materials resources within which
human dignity and political freedom can
grow. While this iy the aspiration of the
Government, what is the reality ? The reality
i this. The proportion of governmental
revenue to gross national product in poor
countries is considerably less than in rich
countries. The poor need the help of
Gove nment more but they get less. Their
Gove nments minor their own poverty. This
is the reality. The fruits of the endeavours
and efforts of the Goverrment are not
reaching the common. Our hon Finince
Minister may have to face two problems
One is pre-budget scrutiny and the other is
post-budget responsibility. As far as the
allotment and grants given by the Central
Government to public sector and other arcas
are concerned, the question is whether there
is any check or monitoring system of the
Government 1o see whether the money gruan-
led by the Central Government is propeily
utilised or not. You go to any village;
sec how the 20- point programme is implc-
mented. You see the implementation of the
20 point programme in 1976 and now. You
will see that it is utter failurec. The Works
and Housing Minister stated certain things
in the meeting of the Congress Parliamentary
Part While he was travelling in Madras, he
was asking the officials whether all the villages
have been provided with drinking water.
The officials said, yes. Mr. Buta Singh
wanted to visit one village. That village
was nor provided with drinking water. There
was no tap for drinking water provided
there. It came in the papers. He did not
tell me personally but it came in the papers,
This is how they are implementing 20 point
programme. There should be pruper moni-
toriog system or else public money will only
be wasted by the Government.
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Our friend stated about tax envasion-
Formerly he was a Chairman of the Public
Accounts Committee. | was also a Member
of the Public Accounts Committee. When
we wanted to have some information from
the officials we could not get proper replies.
The simple reason is this. No proper laws
and no proper policy have been evolved by
the Government. That was the reason. But
I do not blame the Government officials. Of
course, there are helpless.

Every year we are coming with
amendments to the Finance Bill. The peo-
ple’s representatives, that is, Members of
Parliament suggest many things in the Par-
liament as well as in the Financial Commi-
tlees. But no action has been taken so far
to help the poorer sections of the people.
For example, the salaried class wanted relief.
I am very much concerned about the salaried
people, 1 have a determined policy that the
Government officials, irrespective of there
salaries, <hould be exempted from income-
tax. There are many countries where the
Government Officials have been cxempted
from income-tax. My late leader, Anna
was always championing the cause of the
poor. Hc was advocating a policy of tap-
ping the rich and feeding the poor. But,
now, at the Centre we find the reverse. There
fore, in the present economic condition, even
for an officer drawing Rs. 2000 or Rs. 3000
per month, it is very difficult to maintain
his family. €3, what would happen is that
he might try to find some way out for
earning exira money, of course, there are
honest officials, no doubt. But a majority of
them are trying to earn extra income because
they are not able to live within their fixed in-
come in the present economic condition where
there is a continuous price rise in essential com
modities. Therefore, I would request the hon.
Minister kindly to consider this matter. Sir,
in Malaysia the Government has fully exemp-
ted the salaried people. In Sweeden also
the salaried people have been fully exempted
from income-tax. In our country you leave
the big people and they are not taxed. I
can quote here many instances. Tax evasion
is very much rampant in our country. Black
money is very much entrenched in the coun-
trys' economy. 1 can give you a list of
hundred names of Tamil Nadu who have
been indulging in black money market. If
you want, I can place the list on the Table
of the House. In Tamil Nadu, even the
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politicians are involved in this activity. You
can uncarth black money to the extent of
of Rs. 500 crores. If he wants, I can help
Mr. S.M. Krishna the Minister of state for
Finance in this matter. So, thisis the position,
that is, you are leaving the rich and crushing
the poor officials and others.

Sir, 1 do not want to go into the details
of the taxation policy because this point
has already been dealt with by many hon.
Members, particularly, Mr. Satish Agarwal.
Sir, on many occasions, the Government
tried to pacify the rich in the name of volu-
ntary disclosures.  Voluntary Disclosure
Scheme was introduced in 1951, 1965 and in
1976 also. 1 do not want to quote the figures
of the voluntary disclosures. But still |
would like to mention that in the second
voluntary disclosures, about 1,3§,628 persons
voluntarily disclosed their taxahlc income of
Rs. 145.51 crores. The income-tax that
would roughly. work out on this amount
would be Rs. 20 crores. In 1976, under
this Scheme, an amount of Rs. 796 crores
were declared by 2,41,079 people.  The
disclosure figure was admittedly inflated by
adding up an estimated figure by the Income
tax officers as disclosures.

1f the real position is calculated, the
disclosure amount will amount to Rs. 400
crores. This is the position., The volun-

tary disclosure has not paid good results or
any dividend to the Government,

Now, about the summary assessments.
The summary assessment procedure is appli-
cable to those whose return i+ below Rs,
one lakh. Their cases are decided by the
L. T.O. under the summary procedurc. If a
person files his return with an income of
Rs. 99,999, he escapes from the detailed
scrutiny just because his income s Rs. 1/-
less than Rs. one lakh. What is the fun ?
Is it not the duty of the Department to see
whether it is correct or not ? Deliberately
many merchants are doing like that. I do
not know if there is connivance of the
Department. This needs to be looked
into.

I would also like to mention that many
rich people, and almost every monopoly
house are having trusts, whose income is
exempted from income tax. The trust opens
a benami account in some other's name.
Bojus accounts are kept in the name of
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approved trusts operated by dummies. They
issue beares’s cheque, for which they get the
money from another trust. This way also
the black money is transacted, Government
should consider this aspect seriously.

Our friends, particularly from the Cong-
ress (I) claim that they have done everything
under the 20-Point Programme.

Before I dwell on that in detail, 1 would
like to mention about the foodgrains situation
and its supply from the Centre to the States,
According to the Food Minister, we have
reached 149 million tonnes production. But
it appears that it is an election strategy. The
Food Minister of Tamil Nadu said that the
fair price shops would close if they did not
receive adequate supply. That was on March
20. What does it mean ? When we asked
the Civil Supplies Minister, Shri Azad, he
said that he had no stocks, but the Govern-
ments claims on the other hand that there
is higher production,

SHRI SATISH AGARWAL : Higher
production should be reflected in the buffer-
stock. Naturally these figures are incorrect.

SHRI C.T. DHANDAPANI : Last week
also, Shri Azad told the House that they were
going to import some foodgrains to have
bufferstock. He claimed that some expert
Committee had advised the Government to
have buffer stock. What is the reality ?
Which community, which section of the people
is happy now ?

At the Calcutta conclave— many people
will feel allergic to my using the words
Calcutta conclave—we passed a resolution
saying that the excise duty on some commo-
dities used by common man be either reduced
or abolished. Of course, in the budget they
have reduced duties by a few rupees, Rs. 2.50
or Rs. 350 on cotton fibre. That is what
they have done.

Sir, 1 have a calculation on about 13
items—sugar, confectionary and chocolate,
preseved food products, glucose, dextrose,
coffee, tea, kerosene, vegetable oils, man-
made fibre and yarn, cotton yarn, matches—
the total revenue comes to about Rs. 1534.59
crores. These are the items used by the
poor and the prices can be reduced. For
sugar alone, if I am correct, a buyer, the
common man, has to pay Rs. 1.60 per KG,
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With this levey, the price in the market is
Rs. 4/-. 1f you reduce this, excise duty of
Rs. 1.60, it will certainly benefit the common
man. During the last three years additional
duties on textiles and textile articles have been
levied exhorbitantly. The duty has been
increased for cight items, which comes to
about Rs. 392.29 crores. You can find it in
the Memorandum,

Secondly. Sir, last October, Government
gave some relief in excise duty the motor
vehicles. That alone constitutes about Rs.
388 crores. This time also we gave some relief
of Rs. 45 crores, which comes to a total of
more than Rs. 400 crores. If you reduce the
excisc duty on essential items, naturally the
common man will be benefited. That is.why
we have said that the rich should be tapped
and the poor should be fed. This is the point
" which I wanted to make.

Sir, before I conclude, 1 want say some-
thing about the working class. 1 don’t want
to go into details about the 20-point progra-
mme and other matters. Of course 1 have
to say many things about it. Regarding the
working class, the pride of the Government
is the increase in industrial production.
What happens in the casc of employees, the
working class ? Why are the Government
fighting with the working class ? What is
the reason ? Are they not cooperating with
the Government in the matter of higher pro-
duction ? Or do they belong to different
political parties ? Why are the Government
fighting with them ?. For example, take the
case of customary bonus, which was given by
the State Bank of India right from its incep-
tion. Those days it was called the Imperial
Bank, Now the employees went to the Court.
The Court said that it should be given, be-
cause they are cligible for the bonus. The
Government appealed to another Court saying
that thy are not eligible for this.

Secondly, regarding the Hindustan Photo
Films, OOty. It showed a profit. There was
a Joint Action Committee consisting of all
political parties including INTUC. The case
was referred to the Ministry of Finance for
their approval. Till now, the approval was
not given by the Ministry of Finance. Still
the matter is pending. What will happen ?
They will be waiting, waiting and waiting for

some time. Ultimately one day they will go
on strike. Again we have to approach the
Ministry. This is the position. So, this

should be looked into.
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Another problem relating to workers: we
have the Anglo-French Textile Mills in Pondi-
cherry, where there are about 7500 workers.
We wanted it to be taken over by Govern-
ment, under NTC. That was also not taken
into consideration. The Minister of Com-
merce is trying to persuade some private
people, for handing it over to them.

The hon. Finance Minister was helpful
in the case of B & C Mills at Madras. Because
of him, we know that mill was opened. In
the case of the same mill, the Chairman said
be could not pay salary for doing nothing.
It stands closed complctely since last January,
I personally request the Minister to look in
to the matter,

I was told that the present management is
trying to buy some shares. The value of an
Rs, 100-share has been brought down to Rs,
15, so that the present Managing Director can
buy the shares at the rate of Rs. 15/- instead
of Rs, 100/., and thereby he can become the
owner of that mill, It wasa conspiracy,
This is what I hear from the employees, I
do not know whether it is correct or not.

The same thing about India Meters. It is
a Government undertaking. There is no
proper managment there. BHEL sends some
retired persons to India Meters.

Then there are sick mills in Tamil Nadu,
which should be taken over by Government,

Now about E.D. employecs in P& T
Department. They say we are a socialist
country. We have a duty to protect the
common man, and particularly those who are
poor. What is their salary ? It is Rs. 60/-,
Rs. 70/-, Rs. 100/- or Rs. 125/-. Their pro-
blems should be looked into.

Now about the khadi weavers in villages.
They are very backward, financially. They
are getting Rs, 200/- per month. 1 do not
know what the department dealing with khadi
and village industries here is doing. They
are absolutely in a very bad financial condi-
tion.

Next about hadlooms. Particularly in
Tamil Nadu, there are 60 lakh people engaged
in this industry. There was a request from
Tamil Nadu. We passed a resolution in the
Tamil Nadu Legislative Assembly when Rajaji
was the Chief Minister, that bordered dhotis
and saris should be allotted to handlooms,
so that these weavers may some benefit. That

has not bqog done.
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Now about the power loom scctor. Of
course, some concessions have been given to
this sector, according to the Budget speech
of our Finance Minister. No about. Nowa-
days, powerlooms weave the cloth and give
it to big mills like Calico Mills and Khatau
Mills. The latter sell this cloth in the market.
When those 54 mills in Bombay were on
strike, and had been closed, those mills sent
goods to other parts of the country by using
power looms. So, giving any relief to the
power looms will not work.

The late Mr. Sanjay Gandhi also gave the
suggestion in this House many times that in
cvery metre, the price of the cloth must be
printed, so that they cannot dupe the public.

About ceptral assistance to handloom
weavers, for a dholi measuring 2 vards, the
Central Government fixes its rate at Rs. 8.50
and the Central Government give Rs. 3.25 as
subsidy. In the same way, for a saree, they
fix the rate at Rs. 29 and give Rs. 12 as sub-
sidy. But this assistance does not go to the
primary weavers. You give money, But the
Chief Minister of Tamil Nadu distributes
dhotis and sarees among the common men
by saying that the has purchased them from
his own money. I hope the Minister will
examine it and clarify this matter also.

Wt faent s daw (957)
garafa oY & 9%t ras g & ama
T 21w fRar | sArE, & e el ¥
QAL -ITT AT HZAT FZATE |

w1577 fafacez wrga & asz @ gav-
w1 & FfaA 317 #¥ &\ gy F@ A
a3 g f& ¥ fRfrsa & a1 § aga feer-
faa & wifeardz 7 ar sgazfea w3
¥ AT ITF AAA @ JIT R AT
ol Fifaax- A7 oFt §, ITW 7 AfgEmn
QYT 9T F@Ar I3 & | qg dga HwS!
arq g et: IMWAT T ag FAr ) Jfgo
@ fag & 3 FgaisAr AT SEar
E !

ITZ # WA T IFA gg v g %
gfaw &t agay Fww fwar § 1 @raeg
H GHIA G § & KR ¥GAT TFET F
gHY § | §OT TqAHT & frearas 9T w9y
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a1 arar § ok fafed ¥ @@ oA
gz & fAg At F9gr q9r @war g |
afgm g sifqaw aga awst wa ¢

fafAte @1IgT ¥ 974AT  FAFT 9T
dxme frega fear 81 &y sad &]
®qT fggn w3 & goew g1 &
F§m % IqF 90 qIEE aF T 17 |
ad fafsa sara o Mrwx fafes Farg
I JSAAT | AT 48 SIE-AN g9 FKAT
8. IFq a3 I41 I R | g9y dfgas
HINNT 7 H 72T sy | g AT e
g &1 gafawd a3q 2 f& woA gaF9
e aw famr g Hagar g fFaw
yrgy ¥y T &y faury aWy gasr
HITZT G B | A1 GoT avaey #3, 7 f
H+Z I I A1ZAY EY HTAY GIFT F |
3T 73 IkA § T qgr AAER
ATg T FTIGIATIT L, F7g 98 a&r Hfg-
zfae gy

1 977 srrafaal ¥ 3% eqra fear
ST AT wOF FrzAy T@ar Jraar, fegar
ATQI HYIT Yok THIX AGN §) q%aAT | To
F1§ FHT F1 oF TN AR § | 9 FAQT
#1 fa=reT go® IAqr | AY WIS gUHT 4
2gAr & v gmdy s orfast & ag wdad
®) SMAT X 9FIIT HIZT FT @ & T1 A
T+3 Aol FY AHT a3@ § N Hraw
gt 3 1 gafan ag St qifedr gz #)
7€ 8, ug us mE wfwdr § R gaad
fora & A% gEITHIIX AT Z

ag guT <A1 og R fw @12 iR et
feara mifaaa fEarm, Sizr EIFL, §Ad
faa gard qifsrd) Tagr DA AT w@rE 1 ga
F g9 *gi % AEE FL AT ¢ | AN
qifady ggd Fgt aF mgImT wifag §
W {1 ¥A AT wyrET gty 2 HY
MATTHAT & | AT 7 G AT
Maza® §, Afwa ¥q@ ara &1 H sy
a1 wifge & fFaa o @9 Fyar g,
IVY JEF! 5@ Ara A g Qifgg 1 ag
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qfadt g @ | AfFT agt IF FegaT
FT JIeTF @, STFI &I Ag1 @T AT @
& | 9q1 fF Fegered SeETHT Y ¥ Fgr
ofsas fexdteqma foagen § & gur
®W & FIAZIRAT | TAT JIEHT F
qRFAT qTFT FY IFTAT FTAITF { | AN
T SrRAY agt & @ FT @7 G gHar
qt fRREaFT FTAT 147 ¢ | TF AL A
aqeTg A & W 1 AT FY IANG
qFTA § A AT AT AT | TATHS G FT
AT T AT | L AT AT | ATT &
®AT 9T 20- 0-40 ¥TC FIr f2ar TUT ar
3T 32 FFAT I A1AAT ) g9idw g Al
® ddd ®@ & AT eqid fgar wrAn
F1fgq |

TIFET F HFET qF TEIIT  FHHI
A & gara aefin fxeza & g
21 qifedY ga g $T 3T & SfFa Riew
d IqFT FAT AGL 9T @I g, SiH FIT
9 g1 <@T & ar A7 & Wr ], 9% fag
F1§ greter faeew gArd qiw A @
¥yt A qifgdts g, IA@  «Jade
gl fogr sy 1 W% gt F IMIAERT
CEENS T T & | IAUT FAT q1E9q
®z &1 ag 7i9q ¢ 7 feqa a0 gfaz @
g, feaar =var s5 fegr aar 0 fegr
fafadrs & 7€ ? @feq gad @z qife.
faar apifg &Y #1 goar 37% 779 g i
& AWAT FFT 9T AT KAF & FA g,
IAH PR AT AT g AAT (1A § | A
feasr ezame AawT 721 anar, foras sfzg
g FIIE AATT AT 31 1 0F | gi4Ar
qare £1A71 Afge 1 98 3@ & Fgf 4%
A WY NEAFAA & qt {
W FFAT AFAT | FOATA AT §fET
aridf & it greeaQfrage argAY & A} A
MIgaIT FWE Ffew Frgaa w5
1§ &aTe AT @Ar | qfq @Y T F1 Fragw
®1HA-79 & fagar arfge « sreFq fafq.
X gigd O & Wy §, AfwT sarar
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ST 2 HI AE@ L | TF a1F AT FAT
wIETT | 19 fqq &7 w71 619 ar| §

AT TH-MTT GHIT, ITF) FIEE HFHII2ZE
¥ arfez &¥@A1 FEIaad F fRar g )

st ymE@e AwEt (9e) e
I 1@ &Y g7 !

&Y frzat |t I TEE AFI
g2za F1 AT A4 F9 g & A

FIF W AE I qFA | T 17T ATS AT
g9 qIFT ATH O 2T & | THFT FITH.
g qa & Fqa@a g §ar e
at FIArg M@ § H7 T-HITT JATHT WY
cF AAAAT FE AFA € | FITHA *
AT & AIZE AFIIEE & ®qW ®) qghd
F791 aga gf5Fw 8 | xafag, wrde e
#t 7 § ) AZE HF13TI &Y JIRE €F
2, zafao fuega afgs w=my | qfems
feedsgarT farzm # W €97 fear s
Fifgr | ag @ar aifge f& o qreet
A F A 7 §, ITFY 9 @_fFT  qraT
FAIT § TEY B AT AR 7 TN FeRTT ¥
B gy Aare a1 fagr g 1 wramarfesa
&1 ®ragT QW wrag w faq @ ¢ a2 fE
TOT &4 F1 agr faer a1 @1 1 AgwT
AT AeAT €Y & fH5T W @ @
a1t ¥ fded FAr sigun 1 e 31 A%
AT FIGF! AISYE T FI TEW | TH
T 4F o199 "o fzar @, AF aRNH
anaFT OO FrAwit g Jrfga |

FrFORAesT 1 9gE aF AT §,
Iq A% ¥ WA GIHG &R wiaaw
®rHA FY g §Bq ag s §, IT AN
39 FrqTifcss &1 KT HaIT AL R
q7 aF ;Ffess 1 s@faw wigar
Agf Ia1ar a1 37 ¢ fF qg 2T weaae }
17 QT 9T IT AWIAIT BT gU 2 1 WA
sarg & Q AT ANA a7 FgAT FIGAT § |
g vy AT el R §F fuegan
JEAT 1947 ¥ FH J I® qIfEee
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w3t Tt a7 I 2 7 | Freg sy ange
¥ aff o, afer 3 g7 gfeqa fadtaa
gar @ foem FE) TN TEET
Wrdeg % T § FB 1947 F 2
&N FT 1965 AR 1971 F & wfEa
1971 & @iz & faax fregsr 3,
gz T4 ¥ 33% g fag gg &
qSregs fear, g 3F A8 F77 A1 qFA1
FT GIFT R JUH A IAR AT 91
faely €Y, Ig T0QT Y F @3¢ | AT
1947 & fRegS &1 T JF JEITH
1§ 7z a8 faelt AR T ITH HIFARIA
g1 fdfafade s & fAoaga ¥ %)
§8 97 957 fqardiz ¥ 7197 Fu7 A
oF &AdY gAY 4f, fqegta a1 |awear 9%
A fg=ie fear e fesdes frar fs
1947 #Y fagdr sdfsas Gfieits &,
A% Fxg AT wur 9fy wfEen &
feara & A7z & 71, 7fFT ag g A
& |F 1 & A g & aftr 3T: 12
gFIT 8941 7 faar q@r @t B A F3 A
Fxeg fgar am@r wifgg g1 1 33% T AF
¥ e2forrm A8 g mv & YT J@T AT A
&Y g Prar mar g, & A0z I qu
SR AR FGT LU A & 1 I7 A gardy
TETTAAY HIGIT FZT 1 A § AT ™
W 34 Msaq w1 garfaaz feq @ afea
ITFY ATE EQIT 37 FT HFIAFA1 ¢ g7
F ¥ 1971 ATA AOY & AT FAY qgF L
FtA Y 7Y A, 37 fvT & IIT AR
o fzar |« 9@ 1 gardt aYfadt ag a9 @
ff 99 aF @ JT 7 faq J1g @R
9 9 TF FHA T 7 &2 F 9 qF AR
dafarst fReeit @M 0 fEdy &Y a1 9
fazr frgr mar, &4 fr &gf arx faar

fear mar |« JieT @ AT ITR A
faey | 37 @7 &1 U T &1 gH AR
a<® ealA &AT I1EQ |

WA T & cgmafgg A7 & a 4§
FEAI VIRAT § | 9§ gHTQ €T IE AW
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I& § | 979, 19 IY FLY AXG F AT
% #4) f& 1o agi w© &1 ¥ §8 a7 FIH
qg warT & § et facgw Tuw A
AATIHR ITAY N Y f7ag &
#13dY faega AwIC§ AR gF & TR,
AU IAF 06 TS FTT FIX & AL g |
g4 IR FIq ¥ FT, Tg7 27 9T fa=12
FIAT FUfge | &7 A IAF 99 JTeMT A
TE OYeFT F IGT T § | T wHEEiEw
T FY oF@, T HAIT FIAT AN fgar-
T YIT F FIE qIIT S | FFH JATAT
€ g0 &z 3 T w1y @A §
Iy frzixd ) HIT EAR MeArd H
F3B) TIE ¥ €S FIF T F F' Jod
2 FTAT JIT AR Gow & FF T A qF
AE I AFAY AT gT &F ¥ F7 AG FX
TFY 77 aF & €7 vegAfgTA F) g
fea.dfeewit w@®, M ger & fAag s
AT F FIT 7@ &, ITF NY 94 o<
BT g1 337 7z A & fFa¥ 17 @
AT FIT FIM0 FIE QTR AR W@AT | 4Y
xRk f9q7 gaaafaadta @i a9 gu 2,
Tig 7 fefegsr &aw qT av gl ar &2
AT I, AT IAF I S1§  qTAF AQH
R TS, T 9gT AT FIT 4 | ITF T0H
q#7 A grar f5 7 ogmafrada %) sfs.
A &1 I FIF IAFT g fAwEW
as, faara 9% f& oF arzdy &1 A&
T A1dY @, oF ArfwaT grar 2 Nk &1
AT FTF I44 @ ) A1 § 957 gw
2qd 4 fF gT av & ¥ &7 717 ¥ | Afww
AT BYAT 2T AR F6T g & gaar
QAT AT A0 IAW FOT F X F
gie RNE F O A /AT gAT 41, I
qu Y T aF wuw agf @ qiar &)
YAT AT & FOT a4 A g fF ag
AT SAKAT 7 AT &Y 7% @ far |
NT IqFT 19 ey #1719 faq qrar
g safaq & «&dr gawar g e afx g
g% & A3 qg) ATAAT A geaan) wAr
A FY AW 9T T gF qEasyg F4)
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gnit | AAl.uawafansT T feasil-at
HIT Q17 34 Fil AT ¢ |

ggi 93 &qA agx 7 faar #
frafg zfoxna fam=a #r sfzardai =7
fas fdar | a& av g W &€ 71T FIET
T &1 grEr fasr &, w5 g F qrEy greal
FY AXg F§ AR A A4T § | a1 a1 1T g%
fas= &1 377 TT Hf97 agar aadF «
w1 gra Afam o & arewr § WY qarn ar
g3t a3 fagdy wifgsi €, 2 a1 ara I74)
g &I Imwr Friw gz 2 f& gAa
G174 fzmzdiz 3871 3T F fag A9
g9 FEY ZAC 1 ME F T JAF I TAAT
33Y @, & f& Z44Y 0 327 A9 &7 axq &
#17 I0 qT fRa) &1 #1% wawd agi 2
afea wrer fRAgT ad &y aFdr o g4
G & AtoSTodIT § T2 AFT @F
qEY oY 3z FArdr zAF Biea Al
g F I3FT AG N IF T Y I 9
zay gvg 9 frgzamim & srazzadl 2
gaR fagd & ot FA9d § 398 S
g U igEl 3 AT F #FaT I
FYUF F fAq THOE FT oGFAT g
F4Y A4 NIT (I JTAT T37 TAA? AT
g faa @ ar g AT A F g9
arfaa |

¥ fewiz a3 317 &, F& Y 91
2 IFATH A 00, Fo T BITFT
FIFT WA FT IFIT ATAIAST FIG) @ |
HITF WAT B fF IqIAT /77 3T A
Jez¥ § @¥0g wU&T F1 ) afgq swaag
F FE frax2fzagg dr ae & agf &
udr AT g 1§ 7478 F OF  HIZAT FT
ArdmaT fagar arfgo |

SHRI GEORGE FERNANDES : (Muz-
ffarpur) : Sir, this is the last Finance Bill
of the prescnt Goverment. If I know the
mind of the people of this country, this is
bound to be the last Finance Bill of the
party that goes by the name of its
leader.
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AN HON. MEMBER : Wishful think-

ing.

SHRI GEORGE FERNANDES : This
Finance Bill seeks to give sanction to the
several budget proposals, which the Finance
Minister presented in his budget. Frankly,
therc is nothing in these proposals that exci-
tes me. The budgets, particularly during the
last four years, have ceased to be innovative,
trend-breaking or trend-setting. They are
primarily an exercise in book-kecping, so
much rececived and so much spent. Therefore
all that one can really do when discussing
thesc proposals, and the Bill that now seeks
to get approval for them is to discuss the
broad trends in the economy and alse in our

polity.

Speaking in this House in the very first
year of this Government, I had almost des-
paired about the future, the future as long as
this Government lasted.

That dispair was born out of the percep-
tions which this Government had displayed
from their manifesto, which they had produ-
ced before the elections. With the first Budget
speech of the then Finance Minister, they
started the game of scapegoatism. They went
to find scape-goats for the inherent problems
that our economy and our polity faced then
and is facing now. This was in the President’s
Address even. If you tell me that President’s
name should not be brought forward, I would
say it was nothing but a declaration of poli-
cies, perceptions and perspectives of the
government of the day; and they even had
the President tell the Joint Session of Parlia-
ment and the country that everything had
gone wrong because of two and a quarter years
of Janata Rules; and all the good work that
was done previous 30 years was destroyed by
these Janata men. In fact, I enjoy their
manifasto carryingit in my pocket because it
i1s a constant reminder of promises that are
not fulfilled, performance that is just not
there, and again the promises that you have
made are in such a grandiose style. This’
manifesto started with a very interesiting state-
ment. The very first paragraph which pre-
sented the thinking, or if I may say, the lack
of thinking, on vital issues of the party that
is in power says and I quote :

““The assumption of power by the Janata
Party brought serious danger to our
polity. For the first time in independent
India north-south were split, The longer
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the Janata Party ruled on the basis of its
mandate in the North,....."”

So, we were the party of the North.

¢«...the more they alienated not only the

south, but also South- East part of
India.”

I hope the irony is not lost on the Finance
Minister, if no one else. But forget the irony,
forget the turn history has taken, when you
started uniting the north and south, I may
tell you the Prime Minister is again in search
of a constituency in the north. Forget that.
What worried me then and what still wories
me is the thinking inherent in this kind of
statement that we and we alone are the repo-
sitories of patriotism, we and we alone are
the repositories of all wisdom, we and we
alone are capable of running this country;
and if this country through the wisdom of the
people decides to call upon another party to
run its affairs, then that 1s a serious danger to
our polity. So, Sir, the assumptions on which
they proceeded had made me warn them right
from this set idea and tell the then Finance
Minister and I had told the Government :
please learn from the mistakes-your own and
also ours, because we made mistakes. But
please learn from those mistakes and do not
try to go in search of scapegoats, The pro-
blems of this country are far more serious,
far more deep than our trying to merely
apportion blame on performance or non-per-
formance of each other. But, Sir, the lessons
were not drawn. They refused.

And now we have this Budget of the
present Finance Minister, who is quite an
expert in handling statistics, handling figures.
In fact, he is an excellent craftsman in that
kind of a game. So, we have today a situa-
tion in which people are told that things were
never so good and if anything, they are going
to be better. Sir, I was away to a place
where newspapers are not available. So, 1
give an instance of the newspaper repori of
the Finance Minister’s Statement in Calcutta
two days back in which he has now jumped
to a figure of 147 million tonnes of food-
grains.

Where he got the statistics from is some-
thing that really baffles me because in less
than two months he had shot up from 142
million tonnes to 145 million tonnes and now
he said it is 147 million tonnes,

(Interruptions)
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AN HON. MEMBER : And today morning,
149 million tonnes.

SHRI GEORGE FERNANDES : Yes,
and now thcy have reached a figure of 149
million tonncs. So, a lot of paper work in
terms of statistics is being done. These stati-
stics are primarily election statistics. The
statistics have nothing to do with what we
really arc going to producc in the conntry
becausc we have gone through this kind of
targeting, not performance. In every year? if
you go through your own mid-term review of
the Five-Year Plan through which we are just
now going —-this 1s the penultimate year—you
will find that all your targets almost every

one of your targets had becn beyond your
achicvement.

Then the Finance Minister, again expert
that he is in giving statistics, has been telling
us that ‘we are going to have a growth rate
of 5.4 per cent, which some timcs becomes
5.2 per cent. And then of course ke likes to
enthuse people by telling them that they are
capable of going right up to 7 per cent. So I
belicve that he should go up to 7 per cent
he should go up to 10 per cent. Why none
But what rcally worries me again is that what
you give these statistics of 5.2 per cent and
5.4 per cent, what is the base year on which
you are falling back upon ? You go back to
1979-80, the year of the worst drought that
we have had. Of course, you then refused
to accept it, you said there was no drought,
it was the Janata Government that was respo-
nsible, it was the Janata Government drought.
But unfortunately today, as your economists
get to work, when the politicians get pushed
out and the economists then start to work
including the copywriters, now of course
cverybody talks about the drought of 1979-80,
The world Bank speaks about it, the other
international agencies always spoke about it,
but now you also speak about it in your
documents including your Economic Review
and so on and so forth. But my point is
that you are falling back on the 1979-80
figures when you talk about a growth rate
and try to, what shall T say, deceive the
people or try to satisfy yourself that great
things are being achieved. This does not
really take us anywhere in terms of genuine
achievement. You cannot possibly go back
to the worst year of economic performance.
Even assuming that it was a politically cont-
rived performance, Jet us assume that the
drought had nothing to do with it, the conse.
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quent fall in industrial production had nothing
to do with it, but it was all the handiwork of
the Janata Party, let us assume it for a
moment, even theén, I would like to ask the
Finance Minister : JIs it fair to the people of
this countrry, or for this matter, to anybody
who is capable of understanding what you
are trying to say, to put out constantly these
statistics saying that it is going to be 5.2 per
cent growth or it is goingto be 5.4 per cent
growch ? But actually, if you go back to
the calculations, make triennial calculations,
if youlook at the overall rate of growth
in our economy, you will ind that what we
are achieving is only 3.5 per cent. So, whe-
ther it is the Janata Government, it is the
same performance, whether it is the Con-
gress (I) Government, it i* the same perfor-
mance in terms of broad economic growth in
this country. What we really need to have today
is the general performance of the economy
and this should muke the Finance Minister
worry as®uch as it makes those of us on
this side of the House concerned. 1 do not
see why the Finance Minister should feel
complacent why he should sssume such a
great delight in the great performance of
his Government when judging by any yard-
stick—— and I leave it to the Finance
Minister to decide the yardstick by which
he wants to judge the real quality of life
which our people today are enjoying. In my
view the situation to-day is much worse
than what it was, shall we say twenty years
back. I would like the¢ Finance Minister
to be very specific on this when he gives
reply. I will give him statistics ; since he
enjoys statistics and I do cnjoy some time, I
will give him one or two statistics to work
upon, 1 go back to your own Economic
Survey. 1 am not going to statistics produced
by my party or by any other opposition
organisation. I am going to the Economic
Survey—

“In 1961, our people had a per capita
availability of 468 grams of foodgrains’

1S brs,

This included, for the information of
the Finance Minister and of the ruling
party, 69 grams of pulses. If any one under-
stands the significance of pulses, at least
Prof. Ranga will understand—that is proteins
for our people and proteins are nothing
else but brain, muscles, strength—physical
and mental. This is in 1961. Even in these
two wretched years of Janta Rule. I use
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‘wretched’, the people still had in 1978, 467
grams of grain including about 45 grams
of Pulses and in 1979 they had 476 grams
of grains including the same quantity of
pulses—44 or 45 grams of Pulses. If you
look at the statistics which this Economic
Survey gives us of the latest year — the
available foodgrains in the country has come
down to 430 grams per capita which includes
38 grams of pulses You look at the quality
of life, ultimately, how will you judge the
performance ?  Statistics is not _ food.
Statistics do not feed. You say 4.5% or
5.4%,. It does not make any sense at all. You
getdown to what is available to the people and
food is the most important thing for which
all of us are fighting. Food is the most impor-
tant thing for which poor people in this
country arecrying. Then, there is nothing
which this government can boast of. There
is nothing of which any one of us can be
proud of because consistently we have been
denying to our pcople food to eat and
particularly in the area of pulses, there has
been decline, a steady decline during the last
twenty years and more. It is not merely the
foodgrains that decides this.

I was going through the statistics which
an institution with which the Finance Minis-
ter should be familiar —the World Develop-
ment Report. I think the World bank pro-
duces it and this Report menttons the calo-
ries that are available. That is another way
of judging how our people are being fed,
how they are really living, The World
Development Report divides the countries
into four categories. There is a non-market,
I presume the socialist economy, Then
there is the High Market countries which I pre-
sume arc the Western Industrial Powers. Then
there are what are called the Middle Income
Countries. What exactly the definition is,
the Finance Minister will bc better ,able to
tell us. Then there are what are known as the
Poor countries. So, there are four categories.
I have to discover — i. e. the fifth category
and that is India. This comes in when you
particularly discuss the qnality of life of the
people. 1f the quality of life is going to
be judged by the calorific value of food
that goes into the stomach of the people
the World Bank 1983 Report says :

““That the Non-Market economcer provi-
ded their people 3412 calories per day, the
High market provided their people 343:
calories per day, the Midlle Income Count
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ries provided their people with 2579
calories per day, the Poor Countries
provided their people 2218 calories per
day and India provided its people with
1880 calories per day.”

Sir, it is a category by itself.

Sir, 1 am sure. the Finance Minister
knows these matter betters than most of us,
This 1,830 calories is 75%, of the calorific
requirement of an able-bodied person who is
to work for 8 hours a day. This is very real,
OQOur neighbour, Pakistan, with whom peo-
ple have their problenis, you take.

While our calorific intake was static from
1969-71 to 1980, while vur clarific intake rem-
ained static, here is the country, the same pco-
ple, same culture, same background and every
thing is same in this country. Between 1969-71
and 1980, they were able to increase their calo-
rific intake from 2,192 to 2,270 which enabled
them to at least become a poor country
while we continue to remain an exceptional
country in terms of providing our pcople
with minimum food needs. Then, we go by
statistics again to find out what kind of
progress we are making. I again go back
to the Economic Survey, Mr. Minister,
Look at 1he national per capita income.
I do not want to goinio pages be-
cause it takes time and I do not want 1to
take the time of the House. But let me
make out my point. 1978.-79 aguin wus a
bad year with a bad Government. But accor-
ding to your Economic Survey, thc per
capita income in 1979-80 was Rs. 714.9 and
1982-83 which is the latest year for which
your Economic Survey gives us the statistigs,
‘the per capita income is Rs. 712.1.

PROF. MADHU DANDAVATE (Raja-
pur) : It is because the performance of the
population was good,

SHRI GEORGE FERNANDES : I pre-
sume that. These statistics arc understanda-
ble to people and I am not making these
points in order to embarrass the Finance
Minister. On the contrary, 1 am only trying
to point out that just nothing is happening.
You arg juggling with figures. You throw the
matter and we throw them back at you but
nothing is happening. Pcople are therc
were they were, In fact, the people are hav-
ing a set back in the guality of life, in the
gross national product, in terms of per
capita income and in terms of calories
that they should consume and emerge as
able-bodied capable citizens capable of doing
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8 hour good work in this country, to deve"
lop this country. Sir, we ar¢ where we were-
Yet, youtell us nothing was so good as
before. And since the Finance Miunister is
looking at the statistics, 1 would also look
at the amount of cloth that is available.
That is one of the measures, one of the yard-
sticks by which you can judge what the
people are having, how the pecople are and
how well off arc they. If you go back 1o
1961-62 again, Mr. Finance Minister, you
will find that an avcrage Indian or average
cloth which an Indian was able to use iIn
that year was 15 metres. Perhaps, it was
16 metres. And during the 21/4 rotten years
of Janata rule, they had 15 metres of cloth.
And after 4 glorious years, you have now
brought it down to 13.5 metres. So, which
is thc area where this great progress has
been achieved—between the promises and the
fulfilment ? The statistics you yourself put
up but you do not speak about them.
You hide them behind the leaves of your
book. It isa great volume that you have
produced. look at every arca. 4 years
of your Government and 3 ycars of Plan
statistics vou have given us. You promiscd
to produce in the year 1980-81, 135 million
tonnes of grains. That was yeur promise.
You produced 129 million tonnes. | know,
you will have excuses. You will, of course,
blame INDIRA. You will say, **Therc was
no rain ; what could we de'" ? Itis an old
joke and it hus bzcome now even stale.

In 1981-82, you hiked your target to
138.5 million tonnes and the fulfilment was
133 million tonnes. In 1982-83, you hiked
vour target further to 141.5 million tonnes
and you produccd 126 million tonnes. This
is the gap between your promise and your
performance in a vital arca where you have
miscrably failed. But you are not prepared
to even admit your failure saying, ‘‘“We wan-
ted to produce this much; we could not
produce this much. Our Government has
failed.” You do not want to use that word
because the word ““failure®™ is outside your
vocabulary. Your Lexicon does not con-
tain that word; you want to erase that word.
The word “‘failure’” does nol exist in your
dictionery.

Energy is another vital area. These are
the areas where unless we make things move,
in this country, nothing is going to be achie-
ved. You promised that we shall have 9,381
MW of additional installed capacity betwcen
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1980 and 1983 but your performance was 7,058
MW, that is, a shortfall of 25 per cent. In
any other country, in any other economy, in
any other society, the people responsible for
such a failure would be thrown out of Go-
vernment. Here, they get promoied; here,
their performunce is admired. You promi-
sed to generate an ‘X' amount of energy.
You failed in that area. .

In fact, I was amazed to find that your
current year's Economic Survey or one of
your Government documents says that for
1984-85, that is, the ycar through which we
are going and for which you ar¢ seeking the
sanction of the House throughthe Fina-
nce Bill, you have started telling us,
““We arc promising 191 billion units but we
shall give 170 billion units. This is something
most amazing wherec a Government tells us,
“QOur target is 191 billion units for the year
1984-85 but our achicvement will be 170 bil-
lion units for the year 1984-85."

T cannot think of any Government in
the world indulging in this kind of a thing,
manipulating statistics or being proud of its
own euphoria in the area of performance.

Look at another area, The ecmphasis on
my presentation is on the way we are fai-
ling to tackle poverty and failing 10 tackle
the problems of poor in this country, parti-
cularly, in an ar¢a of food, They promised
that there will be a lot of cnergisation of
pumps so that the farmer is better placed
than what he was, In 1980-81, your target
for pump cnergisation was 4,10,000 and your
performance was 3,64,000. 1n 1981-82, your
target was 4,25,000 and your performance
was 3,25,000 — the higher the promise, the
lower the performance—and in 1982-83,
your promise was 4,30,000 and your perfor-
mance was 3,01,000 —it went further down.
I have not scen any head rolled on the other

side,

Take irrigation, Again, this is an area
where the rural poor and the farmers are
concerned. Your target was that 5,7 million
hectares of land will be brought under major
and medium irrigation and your performa-
oce in four years is 3.5 million hectares. In
the remaining 1 year, you will go up by ano-
ther 1 million hectares at best. 1 am not
surc about that even.

In the minor irrigation sector, it is still
worse. There, even a smaller man is invol-
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ved than the one who is concerned with
major or medium irrigation. Your promise
was 8 million hectarcs and your performa-
nce, in four years, is 5.64 million hectares.
In the remaining year, nothing much is go-
ing to be achieved,

Where are we then? You take pride in
the new Census figures that are coming as
to how there is greater urbanisation taking
place.

Nanded is a little town in Maratwada
from where comess a very distinguished per-
son on the Treasury benches, the hon. Mini-
ster for planning Shri S. B, Chavan, In that
little town, there is hardly any industry or
anything of the sort. A conference of the
workers was held there yesticrday and the day
before. One of the issues that came up in
the Conference was housing for the
workers, Do you know that evenin
that little town of Nanded, the home town
of the Minister of Planning, at what price
the land is being sold ? Land is today sorrage
in Nanded at Rs. 2,000/- per square metld
which comes to Rs. one crorc per acre,

But the hon, Minister of Finance is not
at all surprised at this high price. I am sure
of it. i is so becausc a still higher price
for land exists in Delhi. Here in Delhi,
your Government is sclling land at Rs. 70,000
per square mectre.

If even this fac! that in Delhi land is be-
ing sold at Rs. 70,000 pcr square metre does
not surprise you, then there is nothing that
we are going to do !

By the Government's own admission, the
number of homes to be built in the rural and
urban areas is a little over 21 million. I
refute the statistics of the Government,

In my opinion, not less than 30 million
houses are required to be built for the poor
people of this country.

At this high rate of price of land, what
hope is there for the poor people of this
country to be able to get shelter ? The price
of land in Delbi and Nanded and Bombay
is still higher and worse still, what hope is
there for 3hem to build houses there ? Even
in the rural areas, the land price is not less.
Therefore, what hope is there for the poor to
build houses even in the rural areas ? There
is absolutely no hope for them.
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CHINTAMANI PANIGRAHI
You are spcaking asina

SHRI
(Bhubaneswar)
public meeting.

SHRI GEORGE FERNANDES : If you
wish to hear me in public meetings, I will be
always sending you my programmes. You
can also come, Then you will understand
how public meetings are, It is beyond your
capacity to understand.

PROF. MADHU DANDAVATE : That
only shows that even in public meetings, our
speeches are so educative,

SHRI RAM PYARE PANIKA (Roberts-
ganj) : The other day Shri George Fernandes
and Shri Biju Patnaik told the House that
Pakistan is very friendly to us.

(Interruptions)

SHRI GEORGE FERNANDES : I deal
with Pakistan and I will deal with you also!

(Interruptions)

SHRI GEORGE FERNANDES Now
I wlll take up the performance and non-per-
formance and promises made and fulfilments
of those promises by the ruling party. Let
us take up prices. The ruling party’s mani-
festo was very interesting. They started say-
ing that prices had been stabilised, as a res-
ult of their efforts to this effect, by 1975-76
and the tempo of industrial production was
maintained at a high level till then and that
the Janata came then and consequently the
prices of all essential commodities both
agricultural and non-agricultural started
shooting up. I do not know into what irony
the hon, Minister of Finance has got into. I
do not want to quote statistics again for the
hon. Minister of Finance. His own whole-
sale price indices are there.

You can have a look at them and tell
us how efficient your Government has been
in dealing with prices. There arec areas where
prices in the wholesale have almost doubled.
As far as retail is concerned, they are doub-
led every 24 months or every twelve months.
But you are not concerned with that. These
things do not bother the Government. There
has been a failure to hold the price-line, and
your failure to hold the price-line is driving
the poor to total destitution today in the
country. This is also something which esca-
pes your notice. In your budget, in your
financial proposals, of which you are seeking
endorsement today, there is nothing whatso-
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ever where any hope is held out for holding
the price-line.

The third area of promise and non-ful-
filment is the area of employment. You
again attack us on that account in your
manifesto, how we had not only not solved
the unemployment problem but we were
accentuating the unemployment situation in
the country. I will only ask you to go thro-
ugh your own economic survey again, In
1979, the total number of unemployed regis-
tered with Employment Exchanges was 14.33
million. Mr. Finance Minister, you have
successfully taken that figure up by eight
million; in 1983 it stands at 22 million, an
increase of eight million in the unemployed.
But what is distressing and frightening is the
fact that something very disturbing is hap-
pening. There is now a definite dccline in
the number of notified vacancies. There is
a definite decline in the number of place-
ments. In 1982, I am again going by the
statistics which Government has given us-the
notified vacancies were 820,000 which was a
drop of 8.4 per cent over the notified vacan-
cies of 1981, and the placements in 1982 were
474,000 which was again a drop of 6.1 per
cent over the placements of the previous year.
So, there is no hope for the unemployed. 1
had asked a question in this House, an Un-
starred Question. My question was : ‘‘(a)
What is the total number of educated, matric,
college and university students, who will come
out in search of employment in the year 1983
and (b) what will be the number of jobs
which the Government hopes to create for
the educated unemployed in the country in
the year 1983.” The question was answered
on 17th August last year. The answer was
that ““four million students will come out of
high schools, colleges and universities during
the year 1983, and Government is not in a
position to state how many jobs will be cre-

ated.”

At the end of fourth year of your per-
formance and in this last year of your Go-
vernment when you have presented the last
Finance Bill of the Congress-I Government
in the history of this country, we are in a
situation where in every area there has been
a total let-down, and along with this let-
down, what should cause concern is the
manipulation which this Government is indu-
lging in.
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Now I am on a very vital area, and that
is the area of import and export trade of this
country. I refer the Finance Minister to
page 67 because he has to do a lot of ans-
wering. Between 1981-82 and 1982-83, there
has been a decline in the exports of this
country even while you tell us that exports
have shown an increase of 13.1 per cent. I
draw the attention of the Finance Minister
and the House particularly to those areas
of exports where our manufactured goods are
sent out, to these very vital statistics which
the House should know. In the area of engi-
neering goods, 1981-82 exports were Rs. 850
crores, and the exportsin 1982-83 came down
to Rs. 786 crores; chemicals and allied pro-
ducts from Rs. 364 crores down to Rs. 308
crores; cotton fabrics from Rs3. 294 crores
down to Rs. 265 crores.

Iron & Stell—Rs. 79 crores—down to Rs.
55 crores. Jute manufactures-Rs, 257 crores.
and down to R«. 202 crores. Leather and lcather
manufactures—Rs, 405 crores and down to
Rs. 371 crores, Ready-made garments--Rs. 595
crores, down to Rs. 527 crores. So year after
ycar the country is going downhill. Of coures,
he will tell us that there has been an increase,
There is an increase. How is the increase ?
This is what takes me to the very dangerous
thing that this country is now asked to do to
export our crude oil. We are exporting crude
oil, a resource that is not renewable. Every-
body is trying to conserve oil. Look at the
Americans. They are not drilling their oil.
They take a certain quantity and conserve

the rest. They try to suck the Arabs dry of
their oil, They are preserving their oil res-
ource. Here we are—a poor country just

now able to get some oil and it is no use
saying that we are not able to refine it. If
you are not able to refine it, don’t drill it.
What is the purpose in drilling this oil and
then selling it in European and Western mar-
kets or in America for that matter ? This is
not a renewable resource. We are literally
cheating the future generations of the coun-
try the way we are exploiting our oil and
the way we are selling it. I am certainly
concerned because this is a decline of expo-
rts in the vital sector. T know the Finance
Minister may suddenly try to tell me that
these are rupees and the exports are calcula-
ted in dollars in which case the rupee has
de-lined year after year against the dollar,
in which case the IMF is having its say that
your rupee should be devalued without for-
mally coming before the House with any
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devaluation proposal. On the one hand this
is how you are dealing with your exports
situation and you are trying to bridge the
gulf in the balance of payments position and
in the balance of trade by exporting oil, a
commodity that is needed, that has to be
protected and that has to be preserved and
conserved.

In the area of exports again, in compara-
ble terms, Mr. Finance Minister, we are on a
decline. In 1970 we had 0.649/ of the world
export market and to-day we are down to
0.19;. In terms of performance where are
we ? It is a total decline. In the last three
years the decline is phenomenal. To-day it
is below 0.49/.

Then, Sir, the amount of overseas bor-
rowings that we are resorting to. The Fina-
nce Minister, as I said, is very clever. He
is a great craftsman and I admire his crafts-
manship in so far as figures are concerned.
But when you try to tell us that the balance
of payments position is not bad, that the
balance of payments position is not so bad,
what you are doing is that you are trying to
suppress the fact that you are indulging in
overseas borrowings which is unparallelled in
the history of this country. In the last four
years, the overseas borrowing including Inter-
national Monetary Fund loans has crossed
Rs. 15,000 crores and what is worse and what
1s frightening is that to-day you ere borrow-
ing money in the Eurodollar market at rates
of interest that this country cannot afford to
bear. You are mortgaging the future of this
country in more ways than one.

And then you are using the earnings of
the Indians, the poor Indian workers in the
Arab countries, in Europe, in America wher-
ever there are Indians overseas—I am not
talking of the NRI, the non-resident Indians—
no, the non-resident Indians are only fun-
nels. They fuonel the money which goes
out from here and when it comes back, it
gets converted. I am pot talking of the NRI.
I am talking of the poor Indian worker from
Kerala, from Bengal, from Punjab, from all
parts of the country who goes abroad, who
works in the airport, who works in the hotel,
who works in the ships, who works in the
mines and that money you are to-day using
to show that your balance of payments posi-
tion, your balance of trade position and
your overall foreign exchange position is not
bad. This is where the deception that is
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coming forth in the kind oi statistics that the
Finance Minister is trying to present,

Sir, the point I have loan trying to make
is that during the last four years this Govern-
ment has failed on every front and its failure
particularly on the economic front is now
manifested or the fall-out of the failure on
the economic front is getting manifested on
the political front. Economic failure cannot
for ever behidden and the only way to hide
economic failure and dealing with social
problem is to divert the attention of the
people to political problem.

(Interruptions)

Sir, in order to suppress thesc failures on
the economic front, government is now tak-
ing recourse to diversicnary tactics of crea-
ting political problems and these political pro-
blems arc today striking at the very root of
the integrity of this country.

Sir, it is my case and 1 want to charge
this government with being a government lite-
rally of national d& integruation. You arc tal-
king of integration but literally each move of
yours today whether in J & K or Punjab or
Karnataka or Bengal of Centre-Statd rela-
tionship is taking the country towards greater
and greater dis-integration, Therefore, it is
necessary that we go in for genuine review
of what government has been able to do;
that we try to find out the kind of promises
they made and the kind of fulfilment that

has been there.

Sir, onc other problem which I thought
I should deal with in terms of the diver-
sionary tactics which this government is
indulging rclates to our relations with our
neighbours. An hon. Member from the
other side got up 10 make a statement about
my visit to Pakistan. Much has been
said about it. Much has been spoken
about and statcments made, Even my pat-
riotism has been questioned by people for
whom I do not wish (0o use the term but
nevertheless whose competence to question
someone else’s patriotism is first to be

questioned.

Sir, many things have been said both
inside and outside the House. We are going
to spend this year literally over Rs. 7,000
crores on defence. Bcetween our two coun-
tries, India and Pakistan, we are going to
spend Rs, 10,000 crores on defence. I am
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not one of those who say that Pakistan
should be allowed to run riot in its relations
with India. 1 am not one of those who say
Pakistan should be allowed to have an upper
hand with India.

Sir, I would particularly like to remind
those who are questioning my patriotism in
this House and outside that in 1968 when
Kanjarkot, Chadbet and Dharabenni were
being handed over to Pakistan by the same
party which is in power today I went in
protest. You know what they did to me.
They put me in jail so that they could hand
over these areas to Pakistan. Today I am
asked to prove my patriotism by those peo-
ple who acceded tcrritory to Pakistan. Let
them go into history. In 1958 at the height
of exchanges with China the first Prime
Minister of this country, Shri Jawahar Lal
Nehru, wrote to Chou En-Lai not once but
four lerters and it has come in the White
Paper apologising to the Chinese govern-
ment over Mr. George Fernandes patrio-
tism. And today some lampoon elements
are questioning my patriotism. If a man says
there should be no more and there should be
pcace and that money that is going into
armaments should be going into drinking
water, into devclopment, into resolving pco-
ples problems you challenge the patriotism of
the person. You cann’t know anything about
War and Peace. 1 say, his uncle is the For-
eign Minister of Pakistan. I am not brin-
ging anything personal. I am only pointing
out that here are our two countries with
such relations. The other day I was talking
to Noor Usman, the Dircctor of the Institute
of. Defence Strategic Studies of Pakistan.
He was considered to be one of the promi-
nent experts in the area of strategic studies
and Planning. Our ambassador was also
present when we met. Mr. Noor Usman came
to me and said, Mr. George Fernandes, you
are related 10 me. I asked, how? He said, you
are son-in-law of Prof. Humayun Kabir; I
have married Prof. Humayun Kabir’s niece.

. He is one of the more important policy-makers

in Pakistan, I want to make it clcar that the
two countries must learn to live in peace.
The concern of my party and people like me
is to defuse the war clouds that are being seen
everywhere and create conditions whereby we
can sit across the table and discuss the
problems. There have been peoples in the
world who have fought world wars. They
have spoiled each other; and yet, after going
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through the experience of the concentration
camps of mass liquidation they have also
learnt to live as one economic community
and are trying to build one political entity,
And here we are a people who have been
decided for reasons which we all, I hope,
will like to recgret, and some of us do regret,
and we would take some measures where the
moncy that is now south to be used to build
arms and armaments to acquire more and
more sophisticated weaponry would ulti-
mately be used to alleviate poverty and
miseries of our people,

SHRI K. LAKKAPPA (Tumkur) : Mr,
Chairman Sir, | am inspired by the the
speech of Mr. George Fernandes. I know
Mr. George Fernandes is my dearest
friend. He has forgotten what happened
during those glorious periods of 2 years of
Janata rule. He has quoted us as saying that
these were wretched years. He made a poli-
tical specch out of this Financc Hill, having
taken advantage of this occasion. But 1
would like to know one thing from him,
During those two glorious years who were
at the helm of affairs ? You were the Indus-
tries Minister. You know who are the others
who were at the helm of affairs. You cri-
ticised right from independence till today
the 30 ycars of Congress rule stating that
there has been no glory, there has only been
poverty. In the two years of your glorious
rule who were our own associates ? You
criticiscd the Ministry of Petrolecum and
Chemicals. My dear friend Mr. Bahuguna
is there. He was Minister in the congress
Government. He was also a Minister in
your Governmant.

He was your colleaguec. What werc the
phenomenal changes that he had made at
that time ? How much was the industrial
development and what was the rate of growth
that you achieved during that period ? You
are giving statistics for gaining political
capital out of your spcech. You are making
political speech in the House. But this is no
forum for any political speech. We expect a
leader like Mr. George Fernandes to give
good suggestion like whether change in the
prcsent policy is necessary and, if necessary,
whether they are required to be introduced
in the programmes and policies of adminis-
tration, etc. But he has not made any sug-
gestion at all. What was the phenomenal

change and what was the phenomenal achieve--

ment when the two-years period of 5o called
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glorious Janta Party rule was at the Centre.
The gentleman who was the Prime Minister at
that time was denigrated and criticised by Mr.
George Fernandes and earlier Mr. Chandra
Shekhar also. But that was for some time

and they are all your friends now,
He was opposing the sound economic
policy of the Congress Government,

which was for the betterment of the
common men, a policy for the attainment
of an egalitarian society, a society of plenty.
Mr, Morarji Desai did not see eye to eye in
the Working Committee discussions and
when a suggestion was mooted for the
nationalisaiion of the banks, he opposed
the idea. As a leader who opposed the socia-
list mecasures at that time, today he is the
leader of the Janta Party and I do not know
how Mr. George Fernandes is able to adjust
with him. I do not know how a person with
revolutionary ideas is able to adjust with
Mr. Morarji Desai who has feudalistic
character. If we want to make political
speeches, we can also make them. If we
want to make any charges on anybody, we
can make them. There are so many people
in your party who are sitting here and the
moment they join the Janta Party, they be-
comc the angels because they were not angels
before. How can you associate those people
in your party 7 You are associating with
these people whom you were criticising
before.

The Finance Bill is a pasic character is
of this country. The idea for the establish-
ment of Planning Commission was mooted
by persons like Pandit Jawaharlal Nehru
and it was entrusted with the work of fra-
ming Five Years Plans for the country. The
Planning Commission has brought out Six
Five Year Plan Documents so far and the
Seventh Plan is on the threshold. The coun-
try’s overall economic situation today is quite
appreciable and we must take pride of the
Finance Minister’s two successive budgets
which he has presented to the House. They
have helped in achieving economic growth
and also stimulated the economy of this
country for further growth, The contribu-
tionsy made by thc Congress Party for the
last 30 years have been quite impressive. But
Mr. George Fernandes shut his eyes to all
these. achievements and he has been char-
ging the Congress Party and its ecOnomic
policigs. 1 do not know what the policy of
he Janta Government was. What was their
policies with their alliss with the Jana Sangh
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people 7 Mr. George Fernandes has made a
very stormy speech in the House that the
Congress Government should hand over
their charge. But I ask : Can you run the
Government ? Have you got person% to run
the Government ? Have you got any sound
policy for ruaning the Government ?

Shri George Fernandes has made his
speech as if he was speaking in the Ram Lila
Maidan, or any other public placc. We can
also level charges, but that is not our in-
tention. The pertinent questions to be exa-
mined are whether this country has attained
the position where it can sustain the demo-
cratic values, sustain the democratic growth
and has brought about transformation
through various measures, legislation and
planning. That is the most important aspe¢t
to be discussed.

If you expect that mere presentation of
budget will bring about changes within the next
toor five years it is almost anutopia, We have
never advocated such anutopian philosophy.
We believe in  democratic values. We have
never called to qucstion the paraciotism of
Shri George Fernandes or anybody else, The
point, however, that wis made was whether
the opposition party would be reponsive to
the aspirations and desires of the pecople of
this country if the power was handed over
to them. We have a proof with us; the whole
world knows that within a span of two years
now you manage the Government ? Why
did you run away ?

Shri George Fernandes has made all the
old points in a new bottle. If you refer to
their speeches for the last twenty years. You
will find almost the same arguments; statis-
tics may differ and may be 2 per cent more
or less. I can also quote statistics from fthe
documents of the Planning Commission,
Bconomic Survey of India, etc. I have got
all the statistics with me. Shri Satish Agarwal
made very valuable suggestions about intrc-
dueing changes in the inistrative machi-
nery, in the various departments, curbing of
wasteful expenditure, and for effective imp-
Jementation of Government Policies etc. We
welcome those suggestions. We are discus-
sing the Finance Bill and we want construc-
tive suggestions,

15.45 hrs.

[SHRI SOMNATH CHATTERIJEE fn
¢ Chair]
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Shri George Fernandes mentioned about
the intake of calories by Indians. He em-
phatically said that the calories available to
Indians asalso politicions were very much
less, But what was their contribution during
their rule of two years ? What did they
do for containing the cxplosive situation of
population growth ? Were they even sym-
pathetic to this idea, that the control of
population growth would allow thc people
to enjoy the fruits of our development ? If
wc have to make a real progress, the popu-
lation has to be controlled cffctively. 1f you
refer to the past history, wec have brought
about land reforms, which, in fact, is the
glory of the Congress (I) Party. We have
changed the spirit of the Constitution, from
democratic republic we have turned India
into a socialist republic, 2

When this nationalisation of banks is
concerned, your lcader ShriMorarji Desai
only said that we must have social control
and not nationalisation, We are working
under these people and you want to intro-
duce this sort of philosophy into this coun-
try. There must be relevance in making
spceches. It is not a question of statistics
being hurled at are statistics being compiled,
But the point is that we have to manage the
economy. After every budget the Finance Bill
is discussed. We should see to it that the ad-
ministrative machinery is properly geared up,
and it should be a powerful and strong one.
Though today we are having a strong Govern-
ment, the Opposition is interested only in
gheraos, lock-outs and violence everywhere.
The Government has a social obligation and
because of our social obligations, we have to
sacrifice so many things. The economy of
this country is on a very sound footing and
the philosophy of our party is also very
sound as is evident from our Party’s Mani-
festo.

In the present budget, the Finance
Minister has not only encouraged rural
growth, but also at the same time injected a
new innovation of bringing out meaningful
change in the economic structure of the
country. He has also brought out a
meaningful change in the tax structure as
well and given various reliefs to various.
catcgories of people.

When there is a tax-less budget, the
Opposition says that it is an election budget.
Even though in their heart of Bearts. they
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know that it is a good and balanced budeget,
still they criticise the budget. They are
interested only in eriticism and it is their
philosophy, The Finance Minister has
brought out a lot of changes in the economic
structure and bas given many concessions, as
pointed out very well by Prof. Ranga.

I would like to say that the benetits of
the economy are not percolating to the
lowest, to the unorgamsed sector, to the
poor farmers. The farmers are not getting
a fair deal. The administrative machinery of
the 20-point programme, which was
enunciated as a national programme, is not
being implemented properly and the benefits
are not reaching the needy people. 1 request
that the Hon’ble Finance Minister should
take a very serious view of the situation
and see that proper steps arc taken to cnsurc
that the administrative machinery works
properly. The authoritics at various levels
should see to it that the pcople get the fruits
of thesc programmes. In this context, Sir,
several. times I have mentioned regarding
public and private sectors, We are wedded
to reach the commanding heights of the
public sector and to the concept of the
public sector. But unfortunately (oday the
private scctor undertakings are geing helter-
skelter.

They are also taking shelter under the
Monopoly and Restrictive Trade Practices
Act. They are bypassing all these things. 1
would like to know how many States arc
taking action with regard to private invest-
ments at the State level. Unemployment has
been caused throughout the country, bteause
the privaie sector has not been made
accountable, and there i* no control over
their functioning in the country.

The financial institutions give money to
the private sector. The Department of
Company Law is managing the whole affair.
But to-day, the private sector is not responsive
to the demands of the pcople, and they arc
not helping in bringing abeut industrial or
trade growth, The private sector should
reach out to the pcople, and provide
employment.

In an article on population and invest-
ment, it is said that there is a relationship
between unemployment and privatc invest-
ment. This as a very important aspect. There
is am investment of 809%,of money which
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is given by financial institutions, only, on
machinery, and not on any productive items,
When there is no investment on productlve
items#, there i8 no investment on employment-
oriented programmes ; and unemployment is
bound to occur in the country.

The Prime Minister has announced an
Employment Guarantee Scheme. To-day,
IRDP and NRDP are under the 20-point
programme,

My friend Mr, Fernandes was saying that
the number of pcople registered in the
employment exchanges is increasing because
cducational institutions are coming up in
every corner of this country. Furtherance of
education is the basic policy of our party.
Education will bring about social change and
social consciousness, The Opposition says
on the one hand that there is illiteracy. When
we bring in educational institutions, they say
uncmployment is caused. We must sece
that the management of these institutions is
done in a planned manner.

The public sector undertakings which
ar¢ financed by financial institutions, are
subject to scrutiny by Parliament. If Parlia-
is supreme, if itis an insttrument for

ment

bringing about a change in our society, it
is very necessary that wherever these
financial institutions have financed the

private sector, whether in a big or small way,
those private institutions come within the
purview of Parliament. They have to submit
their annual reports to Parliament, How
clee can such institutions function in a
Parliamentary democracy ? This powerful
weapon, viz., Parliamentary democracy,
should not be throttled by the bureaucrats,
prisate people or by financial institutions.
They should be responsible to Parliament,
and the elected leader of the people on this

country.

Our Constitution is federal in character.
Different party Governments are functioning
in different States. This involves different
policies, whether in West Bengal, Tamil Nadu
or Karnataka. But thecy are opposing the
entire basic philosophy of the Congress, viz.,
socialism. Those Governments have come to
power to-day through the machinery of our
Congtitution. How can the Central
Government and the State Government
conflict and the philosophy of the social
character can be nullified by the State ?
Today, in Karnataka, the cerruption bas
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been institutionalised and**
for coming election.

is milking

SHRI SATYASDHAN CHAKRABORTY
(Calcutta South) : 1 am on a Point of order.
He referred the name ** He cannot do it.
(Interruptions) No, no, you cannot do it.

MR. CHAIRMAN : You cannot make

an allegation against him. Please don't do
that.

SHRI K. LAKKAPPA : They were
making corruption charges against us. In
Karnataka State, there is no government, and
the State is not expected to take money and
pay the salary of the employces from the
reserved cooperative societies’ fund. The
funds have been taken away ** and he
has made the State bankrupt. Today, there
is a tottering government. 1 challenge it. They
use the money for the party purpose. Is the
any constitutional guarantee for that 7 Can
they squander away money of the State and
percolate it through the Centre and use it for
a political purpose ? Can you give any
example about it of the Congress (l)
Party in these days or any other day ? it is
very painfnl to say that. They are not
responsive to the Centre; they are not
responsive to the 20 point programme ;
the 20-point programmc has been stalled in
my state, various other mecasures for
development have also been stalled in my
State. They are using the money for their
party purposes. How can this kind of a
government run the State ? They have no
majority. This is the political system we have
over there.

The energy sector in this country, espe-
cially in my State, after the Janata Party
Government, has been stalled ; there is no
production ; we arc completely in the dark.
There is 80 per cent power cut in Karnataka.
Only a few industrialists are favoured by
tbe Chief Minister to run their industries.
But the gntire medium sector, small sector
and farmers are completely ruined in the
Karnataka State. The Minister has to explain
about it. The energy planning has to be
done proplery and also energy sources should
be tapped properly to see that the distribution
of energy and the organisation of energy
ghould be done properly in order to have
the growth orieated programme in this
country,
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He has announced so many concessions
for luxury items why are you not giving
concessions to the people who are using
chimneys and lanterns in rural areas which
you are declaring as backward industrially or
otherwise ? You have catcgorised A, B, and
C districts, Take, for example, my district,
Tumkur. In the planning process you have
made it a C district. Why have yout not
made it A district so that we will get all the
facilities for the over all devclopment of the
district ? Thank you.

With these words, 1 would like conclude.
Thank you.

MR. Ct HAIRMAN: Shri H.N. Bahuguna.

PROF. MADHU DANDAVATE
Analytical economic spcech.

MR. CHAIRMAN : Shri Bahuguna.
The Minister will reply at 4.45 P.M.

SHRI H.N. BAHUGUNA (Garhwal) : I
willtry to finish as quickly as possible,

Sir, the Finance Bill which is before this
House, really it must bc said to the credit of
the Finance Minister that it cleary indicates
the prefercnee of this Government and the
class character of this Government. It
clearly shows that they are interested in
desert cooler, they arc interested in some-
thing which is uscd by the upper middleclass
or the affluent sections of the people, the
TV, the coolers, and the refrigerators. But
it is clear also there that while they are
giving these concessions, they know that
even that ¢lass will not receive those con-
cessions, bccause the whole concessions in
duties will go to the benefit of others, the
manufacturers, or they will be mopped up by
the middlemen.

Let us look at it from 1980 till today.
Which of the excise reductions has resulted
in bringing down the prices of the consumer
items ? Lot of concessions have been given
since 1980 t1ll today. We are all aware of
all that he has done. Duties on soap, tooth
paste, tooth powder and so on, have been
reduced. Wid any, of the soaps become
chcaper ? The prices of soap went up and
up. But the Government is in the habit of
extending concessions to the affluent and
therefore, I have no regrets at least, the
people of this country know for whom this
Government works, whose representative it
18,

#$*Not recorded,
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The second thing that I want to say is
that a great hue and cry is made about the
population growth. And a great hue and cry
is raised and it is said that had there not
been this explosion of population it would
have bcen better. Some good friends are
here like Mr. Lakkappa whose great fascina-
tion for the Congress, the post-1971 Congress
is known, and he has been quoting figures,
and he says that the show is just because of
the population growth.

Now may I remind the hon. Member
from Tumkur that t(he percentage of
population is the highest in south compared
to the natural population rise of 2.2 per ctnt,
and that the 5,600 miles of our coastal land
contributes to more than 6.5 per cent of the
growth rate in population ? The fishcrmen
they go in the morning into the high scas
and return after 24 hours. So then, even in
365 days they are away for half the time and
they produce more than (he afflucnt people.
Now, these rich peoplec do not get a son.
But they go to Tirupati to get a son. But how
do the poor people get more children ? This
is somcthing which someone had to sec and
I wish that some sociologist gocs 1o Bangalore
and does some rescarch, to find out why in
Karnataka or cven in the country, the
poorest ol the poor people brecd more. It
has now been cxplained the world over.
Poverty is the greatest brceder of human
beings. Now the poorer the section, the
higher thc birthrate. Therefore, the attack
should be not on population but the root
cause of population i.c. poverty. If you
look into that particular aspect, looking even
at the fishermen's angle, I will merely try to
give some statistics. The whole exercise of
the Budget does not talk about the fisherman.
The Prime Minister declared way back in
1982 that there shall be a national welfare
fund for fishermen. Is there any reference
that national welfare fund for the fishermen
in the budget speech of the hon. Finance
Minister ? Is there any provision in the
Finance Bill in any mannér ? Ha® any
seciion of the people been taxed to create this
particular type o1 fund ? No. Not only this.
Your love for people, your whole approach
and your policy is indicative of what you
do. The Chambers of Commerce have
representation in the Port Trust. One
thousand traders doing foreign trade, will
have three representatives on the Port Trust.
But the fishermen who were earlier elbowed
out from that particular land when the port
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bad been built long ago and who are really
concerned with so many things connected
fwith the port, have no representation on the
Port Board. They have no representation in
the banking system. They have no represen-
tation anywhecre. This poorest of the poor
man contributes so much. The hon. Finance

Minister talks tall about .the foreign
exchange position. Their contribution of
foreign exchange by way of export of

marine products has gone up to Rs. 36l
crores in 1982-83 as against Rs. 4 crores
in 1950-51. It has gone up still more. Who
does it ? Not the mechanised boats. They
constitute only 10 per cent. If you add
trawlers and all that together, they contribute
at best 16 per cent of the total catch. Rest is
done by more than hundred thousand boats
that are bringing this catch from the high
seas at great risk to their personal life. But
there is nothing in this Budget about
fishermen. That indicates the love of this
Government for the type of people and for
the sections of people that it wants to
represent. They talk about the 20-Point
Programme. A friend of mine was saying in
the 20-point there are two portions—iwo
and zero. First portion isx for the Congress
(I) party and its leader. That makes two.
And zero for the nation. That makes it 20.
They talk so much about the 20-point
programme. But how about the fishermen,
how about the poor persons, artisans in the
rural areas ? What is the provision made for
them ? The provision made is that bank
loan is granted to them. What do you give
in bank loan ? A blind cow or a buffalo who
will never be able to give the adcquate
amount of milk to compensate or to pay
back the loan that he has taken. Therefore,
this Government should understand that its
intention is something else.

So many excise dutics have been removed
on many items. Now, the doctors who are
using x-ray machines and electronic equip-
ment and gadgels are paying in some cases
180 per cent duty, But what about the photo
industry and press industry ? If you want to
have a press industry, then it is not more
than 40 per cent duty anywherc. But if yeu
want to have a catscanner and x-ray machina
and that too for the poor people, who would
not be able to otherwise get it in all your
institutions, those people are not being given,
the benelt of any concession. The Finapgs
Minister’s eyes have more or legs been fixed
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on the affluent and rich people. He has not
gone either to the strategic sector or the
sectors which will cover the poor people. His
entirc exercise, which people called ‘please
all’ when he presented his Budget, was really
to please the vocal sections and rich sections.
They get out of them political strength. Poli-
tical power and money power inter-marrying
produce back to power the same type of
trend.

Therefore, I would merely suggest and
say that the implications of this Budget arc
not going to be happy for any section of our
people except the rich and the affluent
sections., the producers and the middlemen
and not even the consumers. My learned
friend Mr. Lakappa was saying : ‘‘Bahuguna
was the Petroleum Minister, will he say what
he did 7* Well, I have written a letter to
the hon. Petroleum Minister-Energy Minister

as he is known now—Mr. Shiv Shankar
(Interruptions)

......

SHRI K. LAKAPFPPA : I never made any
charge but 1 said what is the improvement
you made...... (Interruptions)

SHRI H.N. BAHUGUNA : I am coming
to that. You forget your lcader coming on
bending knees to me and asking me for help
and you tell me that I change the party. That
is another point (Interruption). There is
no question of absurdity abgut it. 1t is a fact
of life to which hon. Buta Singh is also a
witness. But the point is that when 1 was
the Energy Minister (Interruptions). The
people of this country know who went to
whom, .. ...(Interruptions).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :

Sir, unfortunately for him, 1 was also
there,

SHRI H.N, BAHUGUNA : He isa wit-
ness, Sir......(/nterr.ptions).

MR. CHAIRMAN : Let us get on with
the Finance Bill... __.
(Interruptions).

SHRI H.N. BAHUGUNA : He madec a
certain statement and he must have the capa-
city or the patience to hear the reply. I made
it a point to conserve petroleum in this
country and not swell the coffers at the cost
of future generations of our people. My
learned friend knows it that petroleum comes

APRIL 23, 1984

1984-Passed 316

out along with associated gas. If you cannot
make use of associated gas then I charge
this Government of cheating the future gene-
rations of a nature’s gift which is not any-
body’s earning or anybody’s creation; it is a
gift of nature. Petroleum and associated crude
oil and associated gas both come together, The
associated gastoday is being flared at Bombay
High at the rate of 1.2 million cubic metres
a day at a point of time when that is more
precious than gold. That commodity words
millions and millions of rupees is being flarek
because in your stream of things you live for
the day. We were looking for future genera-
tions also and therefore, we said we will not
take out all the petroleum except when the
end usc of gas also is provided for. There-
fore, in the very first year of the Janata
period, that is, in 1977-78—Bombay High
was found out in 1975, oil had strarted ozing
out from 1975 - the pipcline was laid. As
soon as | became the Minister, the first thing
I did was to bring the gas 10 the shore, put
a gas trckker and produce that LPG whihe
you are now boasting you will distribute
round the country cvery year by so many
cylinders more, covering so many milliont
people more.

The second thing he has asked is what
my coniribution was I would like to read out
from a book containing statistica collected by
some very knowledgeable people. I merely
want to say that in that letter of mine which
1 had written to Mr. Shiv Shankar I said
that this type of flaring of associated gas is a
complete ignorance of managment, of energy
and I requested him to gointo the whole
question and try to see that he does not do
it again. 1 have warned him and cautioned
him that he is doing something which is
against the national intcrest, No reply has
come to me yet.

My good friend George Fernanadeg was
just now Saying about unemp!oyment. Every-
body knows that unemployment is increasing.
Even the hon. Members on that side know.
Everyday people are in the quaue before
employment exchanges registering their names
but get no place anywhere. But the question
is whatever industries they are putting up,
whether they may put up in one constituency
in U.P. or two constituencies anywhere else,.
the question is are they doing total project
management ?
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On that I have writtem umpteen letters to
the hon. Minister of planning, Industries and
the Prime Minister, clearly indicating that
unless manpower management goes along the
project, you will only be able to alienate the
local people, you will only create problems
for yourself and for the nation,

So far as oil production i% concerned,
during 1979 the dependence on imported oil
as a percentage of contumption was 65 per
cent. By 1980 it became 69.9 per cent; in
1981 it became 76.4 per cent. Not only that,
when they found some oi!, they started putting
themselves on the back. What had really
happened is that what was already done
during the Janata period started vyielding
results in 4-5 years. Therefore, T would say
that, so far as oil is concerned, India wa% put
on the oil map by no lest a person than Shri
K.D. Malaviya. [ agree that it was the fore-
sight of that man, which brought about this
happy situation, in which all of us contribu
ted. But the contribution of the Janata Party
during that period, the small period of 3 or
3-1/2 yeary, is not mean either.

SHRI BUTA SINGH : The contribution
of the Janata Party is that it started critici-
sing the poor Malaviya.

SHRI H.N,. BAHUGUNA : The contri-
bution of the Janata Party is well known.
The contribudon of Shri Buta Singh is that

he is there. I agree there.

SHRI BUTA SINGH :
record straight.

I am putting the

SHRI H. N. BAHUGUNA : You are
there; that is your contribution; no other

contribution.

They say that industries died down during
the Japata Government. But what are the
statistics ? They tcll another story. In 1979
the industrial production went up by 8.7 per
cent. In 1980 che figure came to minus 1.4
per cent; in 1981 it rose to 4 per cent and in
1982 to 8.6 per cent. Yet, it never touched
8.7 per cent, which we reached. It again
went down to 3.9 per cent in 1983 and now
it is 4.4 per cent. This is their record and
yet they are proud of putting the country
back on the industrial map of the world.
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I do not want to say anything more
except that this Finance Bill is a creature
which will help no poor man and that the
20-Point Programme is nothing short of tall
talk. If you go round and sce the coastline,
the naked pcople who are contributing such
an amount of foreign exchange they are
living a miserable life; they are not living
even like human beings. I conclude by saying
that I hope wisdom will prevail on the other
side, energy management will be done prope-
rly and the country will be saved from a
futurc disaster.

! TxtT wQT (FFEAYI) : HIGAH

ITIAT WA,
“FEr AN & gr9 H qoa fAeT—
IHT wET & wiw & 9T faqgq 1”

gAR TFQr FIgT I JI19 & FI°T7
#T 1T GIHT F AroqgT gar f& F &0 o
FIAT F1 AT FW AT 8, A5 A
TFga g fF <FIgA g U@ FTWIAA
wae fearfear’”’ @ ST g s 1@a ®
TaFWE ) s ar § nogr g f&
IJART F A fafqezd &1 gt & 9%
fafarzt 3 gafag e fear wifs &
FIC 7| 99 9T weF A 4T fF aw &
T AFHT F IFHT 7 famar @ 4
59 geATH 9T gast fawre faar ferg.
A ¥ i A ¥ IgWW ¥ g AN
nqg g f& 3T 9% fafaee 7 **

sAF fafaggt & faar) arer g
AR FARE X AU JTEY & T H
FTA F J1T FW & | {7 gE T § *@1
ar fF fam 1Mt & a6 MY 3 0T &,
3 gad I AR g IVvTAd 1 AfFA &
yslg @ g fF 3 a7 FITIT FT @

FLWE |

FEAIY ¥ gH 9gq F1 fadr fF A=
aifeadiz afgal a1 gu seew 937 q=e
TC{TF FAR & |1 T aZ QT F1 A1@r
9t | gg & §1g7 § S FATEF ) aRER

**No recorded.
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W HTCZ TATHT oA M @ A F 780

sAar § % SRR ated 1S F  fFaa
waw fearfga &1 g % faarar
gg ara & fgFgearm & sfan qdf &
e A4 aw AFT 0 &, #9 qfaFwr
18T & aAFATFT TFI 41| I3 FIAN 7
¥ fo xa T & QU g FT FAI AT
21 gAY AIFITA T GoF A AT FSTT
g 1980 & usk frardr 21 & ag
aAwAT g g s femr 2 7 sar g9
T F fag frar ¥ 2 f& Fsmmr o
Ay v ag £ °? Far g a1 ¥ fH0 A
#1X @19y waeg Fr feedafeai @ 3§ 740
i 7 fas ? T gwam & fau 5 afe-
¥z & qrAT F) AY 9F 2FT F AT FIN
FIAT AT & 7 & AT FF 6 92 AT
FT QAT @I &, ATT A A7 T2 |
AMTF 22 FATE 1982 % 17 & garfas
9T 1980 ¥ ATHIT a1 A 4813 GIHZ
AT AT FY @1 & A1 ar faezm qmwe
FIIWH 2 JAE, 1982 F ATZ A
AW F FIIE 56 FrAA groAg
faast gt 337 = wET @EAT fAmar ar,
IAFRT OF FEd  fAHIT AT T ww
IF FY I Ig & T1zy X fawqr @
qN | @q A a7 1984 § AT sa137 WR-
mE gt o€ @\ & gawAr § 47 66 1A
W@ F g S IAUIMD A AFE ¥
A @ faeedt g @ % 9w
¥ g "4ar  gArar A AT ATy
¥ g1 f5 qarg &F Q@7 F foro 973 §
q1q, gHA mifag, o ArFAY F FrE @r
HT F TAT FFHT q¥ ITFT BT TF JoF o
93l T @iz fqar 1 gg, @z &7 2@ |
¥IT AI9HY IRT 7 57 gow &7 q@r faar &
g ? wra &1 fem qlaa @ Faifs 92
WA & fAC I8 AT A Al faa ar @
g | fRgra, gagd & @AY 7 SreFT W
¥ qg @1 & 999 a9g & Fe-a8 @A
¥ ceq &A@ ag G op 1980 A
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1984 FY FAAY & IR { F aqrar =g
fr 3% fray agradr g & a7 a9d
ada ar fFEw e & FqrfEar g P oA
Fl AT AT FT g&d ¢ | 7 tFasT fzar
Tar @ 7 A 3Aw! foar § faaat fos-
RTT FIAA ATE & UHo UFo UFo FHIT
mRe YT X FY 1 AT 0, TAE AT
g0 21 T ga I & fag sra
3AFT TYIT FI W@ &, q=419-9591 gATL
BT FT AV FFL 1......
(sazarT)

W} TEFIZATA A9 QAT ITT €9
gFA FaFfF a1 Y2 & 3aWy A
3 & | ATTET IYAF H QAT AT AT A

CLC L

Sir, it should not go on record.

MR. CHAIRMAN :
please don't interrupt.

SHRI JAMILUR RAHMAN : What is
this ? This should not go on record.

MR. CHAIRMAN : You have made
your point.

SHRI JAMILUR RAHMAN : What 1
ask is, should it go on record?

MR. CHAIRMAN : I will g© through
the record and sce if it should go on record
or not.

Time is limited,

ot Toitg ®T . N Zfar A TG
53 ®qT F1 4Y, 9§ 105 WC & fusd W@
2, f5m¥ 95 axAT #Y PN gL 1 TAo
MoFo ¥ 90 WA &1 agrad g 8
faseft #t g & 80 HAN, AFw § |
AN A FIE A 40 Fradt F F@aq
ge & 1€ F wraw ¥ 110 g78e, HAT F
qreT ¥ 70 9§ A9F JIATT § FJrad)
3% 2 | 38% wamar feaw 5 3gea &1
IT FIATE, IT AT F AT A 198
FaM F FErAA gE R | SN AR T AT &
qAT § 35 942, (T F TIHT T 37
qFeE, FIG & WAF § 28 (RAE, T &
WA ¥ 10 IFT, AT & AEWST F 12
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qede oY gfewral & AT & ] e
fregma garr @, < wrgw IEH 1980 #
fasar a1, 9% gFE~ afs 9 34 |
afz gaead A 9T H1ET HI@  CEARS
fAfTaT SITQ, @Y 1980 & GH1EAT &1 IA
i fAA¥ FrAr 91EAT A 1] 98T I
FAY orT€ @ | gTY ATY FIIAT AT FA
e f& fagar e fwara zeaqrT ar g,
AT Y SYsr & qrw ITRT 1980 F  FFI-
X sgrar A8y faadfas 1 AF & 40
qIgZ FIS ¥ FX 70 gRHT @rHE .
AT IFH! gL AT & fqu saigr arg AT
9 QT ¢ faw w1as # 35 ar 37 quae
IqHT ATATAT FT&T I3T §, arFy Fw4y 9rar
W FE | 1T I AT WG AIA AL 4G
g g & afg srardt & 37 1Al & &
A e gew Ft agt fear 4 2 A F oy
gafes g3 & fag qare adi g1 4aifs
&9 A AR GeF 7 CF q19 30 A% 761
Ty ¥ g Y T T QA gl g AFT
3| AT WA, AT ART TG HA
fe & @t au faar agreage fgegears
w1 fa=r 7rar q1ar §, FgI QIS RIAT
arar g, wfeT gad @r 97 faafas 0@ &
Jgt &g qrAr ar agar faar @, @fEa
1 &) qrAr qg) fg@ar s o9 agi
7-8 fadqsr Q¥ §, SIgi A7 &1 AT 7.7
T g-8 HIT g & @MAr 91 ¢, N
g fgarag &1 guf ¥ qsad § |
41 A9 @A f&AY aF @@ Fr A
fzar € & | Far sna 2T & g faxr AT
gy & f& agr cfmars @Y, ar ang ag
feqr 291 wga & fw agi A gaigee
gfae g ar agi a7 FUF a1 FE g
REIATTAR HIHLT HAT 3 AT ATT FT
ag qifea &3 gfaa ¥ f& (g g@srar-
AT GoFT & JIeTF @ & | FAT AIT TG
ez 291|180 & o adw X ada gar
AT HR FHIX A AW FIar g |
afg 19 gHY &) g 7T § ar ¥ F9d

gufes @7 & fag Fa w77 § |
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Fgr @Y FT-qiT U g, gHIk Fia-
N fafaczy qga 7 oF gra3 gl @ &
g1 fgegeara o F7Aa grEaAsT & FII QA
FUS 40 AT TIY FT IFAT JHATT Iar
2 | TSI FILT HIHI HT GUT FIAT § A
IAFT I T S1FU F FIY, AT AR
FH AT F FFeq qq7 F FII7 AT
YT G FT STIFN FFFGIT F FHIIT |
19 47 WY FgT {& 37 GF T H1 g&&T F37
% feT 2300 FUT =941 &1 98T §, afg
HI9IAT1 GHT Jer QN QY g FEA
¥ 99 g% § | A9 FAIFY, AT T 1T
Tzfwar & FaT g1, 9t 7 erasr Fqar,
2400 FUT w9ar ar @9 T faqar, Ffeg
23 @Y &Uz wqqar Afg {7 eI F1 Arw
F77 QU @F ¥ 3 a7 #97 gT I A
I T FUS ATHG ATF WC T JHATT
¥ 3T A GFT 9 | HIFT 1Y JFAT 8
A1 & #3< QU g 911, 4fg H19 Iq&
forg wtw a7d | FfFT 9T qEr A
frgr, ggifs  srrgdT a0F @Y 0 &
w1€ waaq gl &, A9 A ImA 5 7
#1 qimfagt #ar &, 3% a1 feawd g )
119 ar faw gaar sAa & f& ardr gfar
H AT (YA T FT UF UHT T FFAANY
a1 f& awFwiqmar g ei9ew Mar &
R 97 F3 g TET H 40 FUT 94T
gq #< fagr, afeq o & fag @igae
Tt w1 AT &1 9 Ag faar, 9w
fae qaF qi ®1F SIw FE L g
Arq & I H §H A A AN HZA 50
5§ &qar E@r g, fqa9 19 5 g atef
&1 QY g | afz I qF A 30 AT
761 Tidl FY QAT AT FY At g fgaE
SIEY TF QA H 5 gL aiat &7 &%
ar g AT A A 30-32 4T 24 ;W
T FIGA | 39 q19 fgEgERIT A aEH
FT AT FJ §, Fgd & (& fgegearm o
33 W ¢, feggaa &1 f&ar 25 €Y g
W §, AfFT 3Ed avw R fGigena ¥
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@R AT RN S AT &7 9T dF A Q
g% | TE! WA ¥ AT For T 3 grat
# 1T &9 g & &7 gy A IR AN
Y AT N FT qIHY FRATFT T |

et TgT 9T TEHT A q1F o1, g
foaad ass g 1w It § ar Srg Ay
g, SAF graa FaT § 1 I 9T AT FIHIX
& W€ 93 a8) & afwq agi 715 W G
oY A & S 9 fHEAIAET F Iq1_T R
qifsearT & F1ETd I |

AT f&e q9q gASAT g Jr@ aq9r
g% &1 ®1¢ fagr s17 av qQ A1g7 A1
sgfrda= Fz axdl § | fugsr € am
& 7T ® I @ ], QT FAA F AT
ag arqar &#gr a1 f& fanar ¥ oF
ST 41 &Y 719 f99a fqu zasr  aqray
gt T fag 9T 80,00 FALT o @+
g | afea aTT 59 1A F faw qar A gy
Q9 §T gHd 9 i HIT 48 92  fag
MaAT § 40 FAT o G FI F&HT g |
afeT goF @ fgmrad §  fag q19d 9w
90 AT To g & | & I1Zwr fF T ITw
¥TY Jq591g 2 |

M9 Fgr fF Sg fggar g &

M siagaE (fmmas) o osmw
wgr o2 g A AT f7ar s w@r 2

st Tty wge c A a1 T W &g ar
g fo 8 & &l &g fqez g #T 3@
fifwe, I Agaa 5 @5 97 2 309
faee 971 FT @Yo dlo FiZe & I I
Mfae g8 & fega ST e E ar qarsg
¥ 3T q¥ FT TQATT FAT Agd & AR
feaa 0¥ & famar oifafess aiwa grfae
g’r?f %I g9g § o1 f9aAr @ 7 x@r @qi
q08 TE §, 1T HEH FA g feaq
st § o7 g wed, ugwAr anfa &
qHFH = & AT JE A @l
waom f& e 2 fe ag | qa ar e
FEWREMF@IR & qaa & & o
@1 & | IgAT aT W 9 1 w7 qfkar
¥ T @ e Ny faad
® QIR faaar dix ardy greg St
T =St gl @ MM Frar g fE
qg 99T AW AE FAT T, IAFT FIE
T A & fe aqe g Y, gEifag
whT SINT & @& Og waT ar faw
wvea ¥ waE gifew s@ & fog fear
«T IR | WIT qw W T F X Q7R
T W i{?i w1 usar feeirs qg) éaﬂ CEE)

T | 48N q¥h AT FIAT § |
(R 1) s
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SHRI JAMILUR RAHMAN : Sir, it .;-Bﬁ'&"u"”_ﬂb"-‘- (;(t—-'[b"(.)))ﬁéélﬂ

should not go on record.

é"’/')‘cf J/c:u'/u’f?/u‘dufé-)ﬂu‘/
MR. CHAIRMAN : Time is limited, |- [« il
please don’t interrupt. : b“dlf’/h‘# ('}J' Ip Ld”{“‘ MJJ/JLTJ
uchb/duqu*d.l/J: qz.u'u‘u'lgﬁ.;_
SHRI JAMILUR RAHMAN : What is
this ? This should not go on record, Ubﬁ/(;d’t’w g. e'-t'/ W‘-—A:Jd"’m A 23|

JLJ(}":’}'/U'..JJJL)JJJLIJ.-&:I Lf Lf?d-/“,
MR. CHAIRMAN : You have made your " "

point. ;L-'/'(ULV,(U"E-"-} bu:@;d"fﬁ:w/'
SHRI JAMILUR RAHMAN : What I “”""’uwwl""(wa’b’l'”‘-‘v“”u"
ask is, should it go on record? U‘/J)/J b/()-ﬁ'* ‘-’;’-”d J/Lu*//t?ub._f},:

MR. CHAIRMAN : 1 will go through ’u""d/""’{/‘*’”‘""/"’l'”"/“"“'“”

the record and see jf it should go opregord ) ....;/v/gtq bbsbzwu;/mé/uqu
en of.
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SHRI CHANDRAIJIT YADAYV (Azam-
garh) : For quite a few yecars we have been
saying in this House that Government must
give scrious thought to change these policies
and programme priorities because the prcsent
policies and their prioritics have been resul-
ting in mass poverty in this country. I think,
that after 37 years of our independence,
there cannot be two opinions that we have
two India. Indla for the rich and JIndia for
the poor.

It is really matter of shame and also a
matter of great national concern that 350
millian people i. e., 35 crores of people to-
day in this country are living below povery
line. Is therc any hope that they are going
to be raised above the poverty line ? Every
year, with every years Budget and with every
Play the number of people living below
poverty line is increasing. To-day in India,
the number of people living below proverty
line number 35 crores. the population which
we had at the time of our independence.

Now, 35 crore people are living below the
poverty line in this country. That is why I
am saying we arc living in two Indian today-
India of poor people and India of rich people.
Sir, I have no inhibition in saying that Gove-
rnment policics and programmes are responsi-
ble for the growing socio-economic disparities
in this country. This Budget is the Budget
for the elitist section of the society. This is
the Budget for the rich people of this country.
This is not the Budget for the poor people,
I know the Finance Minister will come out
with certain figures and say, *‘So much thou-
sand crores of rupees we are going to invest
for the poor people to bring them above the
poverty line and also to give them employ-
ment”’, But is it not a fact that today in your
own thinking, there is a realisation, as when
we used to sit, that there should be a tolal
re-orientation of policies and programme
and of planning ? India needs total radical
rc-orientation of its planning to remove mas s
poverty. They always say, there & nothing
wrong with our planning and policies.

Now, Shri L.K. Jha whom this Govern-
ment has appointed the Chairman of the
Economic Administrative Reforms Commis-
sion has circulated a paper to certain econo-
mists and certain member of the Planning
Comm# sion and hes ay
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‘““Attempts to elleviate Poverty in each
Plan, whether within its own framework
or through prioritie y and programm gs
outside it, have no doubt been there but
their total impact has been far below
expectations and needs.”

This i s the observation of Mr. L. K. ha
who ha sbeen charged with a very important
work for the total reform of our economic
structure. Further he says when he talks of
the Seventh Plan and he comes to realise that
our planning has gone in a wrong direction
and needs a new orientation. Says he -

‘““‘Seventh Plan has a whole should have

a naw orientation in order to maximise

its capacity for removing ma g poverty.”’
Now, they have come to realice that mass
poverty is growing. If they want to remove
that, they must totally re-orient our planning,.
I do not know what would Mr. L.K. Jha
recommend. 1 do not have much hope be-
cause, India for many years has been working
within the framework of the capitalist system.
The real fault lies here. So long, you talk
of socialism but your entire planning, your
entire orientation and your entire policies and
programmes are for the bhenefit of the rich
people. Now, today, if you go in the rural
area, if you go to the poor people, to the
Mohallas. what do the people ask ? T would
like the Finance Minister to reply. people
are asking: ‘“The Government says *‘Ygs”, if
you want to dg wonders, we will do miracles’.
We can hold Asian Gamey within one year.
Yes, they did it. And they got credit for
that. People ask, because you do not have
the same political will to provide drinking
water to the millions of people, after 37 years
of independence, millions of people in this
country are today not getting even drinking
water. Itis because, you do not have the
political will power for that. You want to
show your dignity, your prestige and your
projection in different sectors. The people
today arc asking, ‘Yo, you have been capa-
ble of reducing the Colour TV price; by Rs.
3000 to Rs. 4000. You have reduced the
prices of refrigerators. You have reduced
the prices of air-conditioners and the salon
cars. But then the prices of pulses, the prices
of edible oil, the prices of common man’s
cloth, every price has gone higher and higher.
What is the answer to this ? For the rich
people, luxury goods prices, you can reduce.
But the common man’s prices are touching
the sky now, Skyrockeling prices today are
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the biggest problem. May I now remind the
hon. Finance Minister that while presenting
last year’'s Budget he said : Our Budget will
sec that the prices will not go high. Will he
not give the figures between last year’s Budget
and this year's Budget ? How much have
the prices of essential commodities gone
higher ? What is the position today ? Is it not
a fact that today middle-class people have come
in the category of poor people and the rich
middle-class people have become low middle-
class people in terms of their paying capacity ?
And the low-middle class people have become
poor people today.

A person getting Rs. 2000 per month is
a low middie class person. But how many
people get Rs, 2000 per month in this
country ?

He has been boasting that they have given
& lot of concessions to the middle-class people.
The real annual relief which they have given
to the category of persons earning Rs. 20,000
per annum as worked out will be Rs. 281 and
it will be Rs. 23 per month. This will be
completely wiped out with the rise in prices,
the speed at which the prices are going up.

Today, the youth of this country have no
future. He will say “‘One young man has
gone in space.” He has gone in space with
the help of a friendly country. I will not
say that we have not done anything in thig
field. We have done many things in the
country in the field of science and thechno-
logy. But to whom are the benefits of science
and technology going today ? This is a major
question. The pcople today are burdened
with the rise in prices. 1 do not think there
is a single family in this country which has
not got an unemployed youth. It is not that
20 million people are unemployed in the
country. There are really 50 million people
unemployed in the country. Half of them
have only registered themselves withh the Emp-
loyment Exchange and half of them do not
even koow that they have to go and register
with the Employment Exchange. What is
the use of their registration with the Employ-
ment Exchange ? There is a waiting list for
over 10 years. The young people are beco-
ming over-aged and the Government is not
able to give them the jobs. Their age is also
increasing and they are becoming over-

aged.
Our country is behaving like a backward

capitalist country., The modern capitalist
“ gopntrigs in the world are taking care of the
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welfare of their citizens. The countries like
France, West Germany, Italy, Australia and
even USA are given unemployment allowance
to the unemployment youth. In U.K,, an
unemployed person gets 100 pounds per
month, In USA, an unemployed person gets
250 dollars per month. So is the case in
many Western capitalist countries. In India,
we have been asking for Rs. 150 to be given
to the unemployed youth as an unemployment
allowance. But the Central Government has
constantly refused it. In this country itself,
West Bengal, a State Government with limi-
ted resources, has been'given Rs. 50 to the
unemployed youth as an unemployment allo-
wance for the last three years. Kerala has
been giving Rs. 50 as an unemployment allo-
wance. We have been demanding that the
Central Government should give 50 per cent
subsidy and let an amount of Rs. 50 be
increased to R%. 150. The Finance Minister
will say, ““This is a dole; this is a charity.
We do not want to demoralise our youth.”
But they want that our youth should go and
commit suicide. 1 demand that the Govern-
ment must find resources and all those young
people who are registered with the Employ-
ment Exchange for more than 2 years should
be given Rs. 150 per month as an unemplo-
ment allowance till the Government makes a
provision to provide a suitable job to young

people.

Now, three years back, I wrote to the
Prime Minister asking for Rs. 150 per month
to be given to the unemployed youth as an
unemployment allowance, The Prime Mini-
ster asked the Planning Minister to send a
reply to me. He said, “‘If your suggestion
is accepted, the Government will have to
spend Rs. 1000 crores per month.” Butis
it not a fact that during the last 2 years in
Delhi alone more than Rs. 1000 crores have
been spent to construct S-star hotels when
millions of young people are suffering in this
country : I would say that the Government
must give a serieus thought to re-fixation of
their priorities. For the example, why is it
not possible, even in this system, that jobs
will go first to those families which have no
earning mecmber at all. You will find that
if there arc six young people in a family, all
of them will gel jobs because they have got
the sources; they come from rich families and
they can take care of themselves., The first
job should go to the poor and middle-class
family which has no earning member. Why
cannot this Government do this ?  Govers,
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ment should pay serious attention to fix

priorities properly.
16.50 brs.
[MR. DEPUTY SPEAKER in the Chair]

Prof N.G. Rangais a verteran pecasant
leader in this country. His whole life is a
saga of struggle for the uplift of the rural
people. In spite of that, I am sorry to say
that there is no improvementin the condi-
tions of living of the rural poor.

Yesterday I was in Haryana. Haryana
and Punjab peasants have taken a decision
not to send wheat to the market from 3rd
May.

The farmers are not getting remunera-
tive price for their produce. The American
peasant’s landed price of wheat per quintal
is Rs. 206/— whereas the Indian Peasant’s
landed cost is only Rs. 152/-per quintal.
What a greac difference and disparity it
makes to the Indian farmer :

Around Delhi, land is being acquired
at the the rate of Rs. 50.000/per acre. I was
shown the land lying between Delhi and
Maruthi at the national highway at Rs.
50,000/~ per acre. Government i$ acquiring
this land from the farmers at this rate and
later selling it at the higher rate of Rs. 6 lakhs
per acre 1o indurtrialists. How does the
poor peasant feel about it ? The Goveren-
ment is acting as a trading agency, Is it the
job of the Goverment to earn profit at the
cost of the poor pcasant and to loot him? This
amounts to a total loot of the rural poor.

The hon. Minister of Finance should
give a reply to this matter.

Today the rate of industrial growth is
4.5%,. It was expected that it should be
around 789%. Regional imbalances are
growing in this country. It is one of the
major causes of resentment, distress and
restlessness among the people, Many areas
feel that their pace of development is very
slow.

The Government must take necessary
steps at least to incrcase the rate of indus-
trial growth 9-109/ per annum so that no
area would be neglected.

Let us remember that it is the peasant
who is making contribution to the economy

VAISAKHA 3, 1906 (S4KA)

1984 -Passed 334

of our country. Our peasants are hard-
working. But it is a pity that it is the pea-
sant who is being neglected. The peasant
who is toiling and moiling for producing
food for the nation’s millions is the targét of
suffering today.

Government should endeavour by all
means possible to create a Welfare State.
But the concept of a Welfare State has been
given a go-by. The policies of the Govern-
ment aim at bencfiting the small coterie
of the rich who from 15-209, of the popula-
tion but are detrimental to the rest of the 80-
859, of the population which is poor.

(Interruptions)

SHRI CHANDRAIJIT YADAYV : I say
that Government must give serious thought
to the 20 point programme. You have aler-
ady gone in a big way this year investing
hundreds and thousands of crores of rupees
in different schemes. Is this money being
utilised properly ? No.

The hon. Minister of Finance should
makc an cnquiry to find out how the loaps
have been distributed during the last six
months. A Mela is now being organised for
20,000 — 50,000 — 10,000 peaple. Lists
of people are being prepared overnight
and the loan is being distributed with-
out looking into the priority aspect of
it and without a thought being given as to
how the loan is going to be utilised. Has
any poor familv got the loan ? If an enqu-
iry ismade, you will find that mostly the
loan has gone to the families of rich
people ; mostly, the loan has gone to the
families of those who are supposed to be
the supporters of the ruling Party. That is
why I am saying that in this election year this
budget is going to prove fatal to them. It is
not that the Budget is showing a new path or
a new orientation, but this Budget is, strictly
speaking, a political budget and has been made
so in an election year. This will set a very
wrong example. This is my charge and I think
that Government will take into account all
that I have raised and will not play with the
economy of this country.

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): Mr. Deputy
Specaker, Sir, I am greatful to the hon.
Members who have participated in this
almost marathon debate. I do not kmow
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exactly how many hours have been spent. Defi-
nitely not less than 12 to 14 hours have been
spent and as many as 32 hon. members have
made their observations on various issues. To-
day,I do not know what was the strategy of
the Opoposition, all the big guns were set up
on the last day so that, perhaps, my colleagues
do not get the opportunity of answering them

effectively. Perhaps, that was their strategy,

Anyway, I would like to cover the points

raised by the hon. Members as far as possi-

ble. But one would appreciate that what has
been said in clcven hours cannot be replied

to in one or oneand a half hours.

Firstly, 1 would like to take the hon.
Members back to the day when I presented
the Budget and to the day when 1 replied to
the gencral discussion of the budget. There
1 have outlined and pointed out that budget
is an important fiscal instrument through
which the policy of the Government to
tackle the problems, both short term and
long term. is dealt with, but it i¥ not the
only instrument through which all the pro-
blems can be tackled, particularly in
in our system when the proposals are fixed
in the time-frame-work of one financial
year. So we shall have to keep that in
view,

Hon. Members, while making their obs-
ervations, have covered many arcas. First,
1 would like to deal with the most impor-
tant and crucial area, that is, planning.
Particularly the distinguished Members
who mude their observations today have
commented on our performance so far as Plan
is concerned. This is the fourth year of the
plan. We have completed four years,
and allocations for the filth year have been
made. One important point which has been
made by a number of speakers is that we
are far short of our targets, notin financial
outlays but in physical terms. It is true
that in certain areas we are short of the
targets, but thc Members have conveniently
forgotten the base from where we started,
If the country had achieved 3.5 per cent
cent growth over three decades from the
beginning of the planning, 1950-51 to 1978-
79, and if we achieve a growth or 5.4 per cent
I know, Mr. Fernands is going to challen-
ge me as to how I computed this figure of
S4 per cent; I am coming to that— in
one Plan period, I think, we can modestly
glaim that we have done a little bit. If in
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physical terms in the field of production of
petroleum which is a very important sector
and which has helped us in meeting our
balance of payment situation, in absolute
terms if we could incrcase the production
from a little less than 10 million tonnes in
1978-79 to 26 million tonnes in 1983-84, in a
period of four years, I think the hon Mem-
bers will have to appreciatc that the achieve-
ment is not a mean one, If the production
of cement from 18 million tones which
we could achieve almost over 3 decades
to reach a figure of 27 million tonnes in
four years in terms of percentage, definitely
the achievement is not very insignificant,
Even in the area of power over which Mr.
Fernandes has spoken so long, I do agree
that we have not been able to achieve the
targeted additional capacity to be created
in the neghbourhood of 19,000 mcgawatts.
But what was your base¢ when you started
the current plan ? The total powear genera-
tion capacity —taking therml hydel, all
together, was 28,000 megawatts and we are
ending the plan with 42,000 megawetts,
19,000 megawatts we are adding — almost
509, of the capacity which was created
over a period of 3 decades— which was
done over 3 decades and if 509 of that is
being done in one five- year period, is it a
very small achievement? Mr Fernandes, while
making his observations.......

17 brs.

SHRT GEORGE FERNANDES: What
is the gestation period for a cement plant
and what is the gestation period for a power
plant ?

SHRI PRANAB MUKHERIJEE : I have
given you the production figure...... I am
coming to that., I am glad that you have
given me a good point just to deal with your
activities in other arecas,

While quoting the per capita availability,
Mr Fernandes used one statistics naturally
he used the statisties from our document prep-
ared under my direction and placed on
the Table of the House — that is the Eco-
nomic Survey and obviously he quoted that
in the year 1978 the per capita availability
of cereals and pulses was more compared to
that of 1982, I do agree. But he has made
an attempt to compare the non-comparables.
Suppose he tries to compare my height with
the height of the Speaker, it will not be fair
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My height should be compared with the height
of Mr. Dharam Bir Sinha. If he is talking of
the per capita consumption he should have
taken note of and he should have considered
the factor of population. What was the
population in 1978 und what was the papu-
lation in 1982 ? He should have taken
the trouble because that is available in the
same document. 1982 is the vear when we
had a droughl. You have not taken the fig-
gure of 1979-80, but you have chosen the
figure which is convenient to you, the figure
of 1978-79 because in that year the grains
production was 127 million tonnes and 1982
which was the drought year you have
taken, If you have taken 1983-84, definitely
you would have got much a better

figure,

You have spoken of exports. 1 do ad-
mit. In 1982-83, 13 exports included oil.
But what is the pasition this year ? In my
budget speech 1 have mentioned that perti-
cular figure. At thut time 1 bad the figure
for the first 8 months. 1 told you 129, net
of oil and the figures which I have received
now and upto the first ten months it will
be 159, net of oil. We are exporting. But
we are exporting oil, not to earn foreign
exchange or to overcome the budgetary
deficit as you did in your government when
you sold the gold reserves just to offset our
deficit. We do not have the refining capa-
cities; we are swapping it. You can say
and I quite appreciate your argument that we
could have preserved.  But we are swapping
it and to that extent we are spending less
hard currency to import it. We have not
substantially increased our imports. There-
fore, what is wrong in the policy ? If by
swapping the crude which I cannot refine in
the country and if T bring that type of crude
which T ean refine in the country and if we
make the swapping arrangement, I do not
think we have done something wrong for
which we should be accused and put in the
dock. Of course, it is not my contention
or claim that whatever has bcen done is
something of admiracle.

What is the fact ? I have just stated that
fact. Fact is that the country has achieved
5.4 per cent growth in the first two years of
the current Plan period. The target was
5.2. You need not confuse these two things.
What I said in Calcutta was that 5.4 per
cent we have achieved in the firs§ four years
of the current Plan period.
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You mentioned that in 1979-80 there was
drought and because of that last phase of
the Janata-Lok Dal rule the performance
was bad. I have admitted it. But there is
a difference. You had drought in 1979-80
and we had drought in 1982-83. But what
is the difference in the performance. You
had a negative growth of five and odd per
cent and I had a positive growth of 1.8 per
cent. That is the different between good
management and bad management. As a
result of the drought in 1979-80 you landed
with an annual rate of inflation of 2! per
cent and the result of drought of 1982-83
I do admit that in 1981-82 the annual rate
of inflation was 2.4; it rosc to 6.4 in 1982-83
and in 1983-84 we have been able to contain
it at a single digit of 8.8 per cent. I do admit
from April to August there was spurt in
price but it is equally a fact, Mr. Fernandes
if [ draw your attention to the same docu-
ment that you will noticc from August to
March which is almost unprecedented one,
the price variation is just | per cent. The
is the different bctween good management
and bad management.

Sir, 1 do not claim that I have been able
to do miracles. T have not done miracles but
what i possible within the constraints we
have been able to do so. A lot has been said
about the anti-poverty programme. We have
never claimed that we have been able to
solve the problem of unemployment or pove-
rly altogether. We have made some attempts.
Take one programme IRDP. In the first three
years 8.8 million families have been assisted
under the programme poverty line. There
may be 33 million families, (Inferruptions)
You can question the figure. But my point
is that when you are talking of export rate
if T speak fr?rn these documenits you are
accepting it; when you are claiming dearness
allowance for your employees you are accep-
ting my statistics of consumer price index or
wholcale price index but when I am giving
you the same statistics that 8.8 million fami-
lies have been brought above the
peverty line through TRDP programme you
ggY your figures are questionable. You
cannot have it from both sides. You have
it at least one way. Either depend on your
oWr' statistics or accept my statistics in

‘totality.
It 1s equally true in the last four years it

 i5 not my case that we have been able to
provide employment to all but in every ycar
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more than 350 million mandays have been
created through NREP. All these things have
been discussed on the Floor of the House.
You have raised and we have given answers.
We have replied to it and just to say that
nothing has been done you can say and I do
appreciate that what should have been done
or much more should have been done and
everyone on this side would have said that
much more should have been done. We
have been able to do something, if not fully
at least partly. The massive programmec
which we have undertaken, Mr. Chandrajit
Yadav referred to one¢ State for giving
employment allowance. The Finance Mini-
ster of that State himsell has admitted that
it was not a very sound econcomic policy
subsequently becausc I am not mentioning
any State -they themselves have realised. In
the first two years the IRDP and NREP
programmes did not pick up there but in
the third ycar they have picked up and in
the fourth year T am going 1o find from the
statistics which I am receiving from them
that they are going to top. Therefore, they
themselves have realised that giving doles or
giving employment allowance is not the ang-
wer to the problem. The answer to the pro-
blems lies in creating jobs in the rural aress
through certain positive praogrammes. One
may try to make humour out of two plus
Zero and making twenty point programine.
But the fact is that there is a visible impact
in the rural areas. It is not to the desirable
extent to the extent that you want. But cgrt-
ainly we shall have to understand the com-
plexities of the situ. 3on. When you are tal-
king of exports and trying to make out
comparisons, you have conveniently forgot-
ten that for the last 40 years the world trade
was never so bad as it is today. For three
consecutive years there was negative growth
rate or | per cent growth. Certain figures
were quoted by Mr George Fernandes, par-
ticularly regarding jute. Jute market totally
collapsed in USA and other industrialised
countries because of the tremendous rccession
there. The recovery has just started now and
you will gee the result sometime later. Take
engineering goods. Why exports of cngi-
necring goods went down ? There is the
tariff protection which USA raised. There
is protectionism which the developed indus-
Irialised countries are resorting to, and
making cxport more and more difficult, for
the access of goods from the developing
countries. Take textile items. He himself
was the Industry Minister at that time when
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the second round of talks took place and it
is he who urged upon the industrialised coun-
tries that the structure of the textile indus-
try should take place and take place right
now. From 1978 till 1984 there is no move-
ment; the area in which the developing
countries have competitive advantage is tota-
lly lost. If you want to score a debating point
I have no objection.  But if you want (0
analyse the problem and go into the details
of it that is another thing. All these facts
arc known to you. T am not telling any-
thing new, anything unknown to you. But
still if you think you have to say something

and if you say it 1 have no objection for
that.

About the annual ratc of inflation T have
mentioned to you. It is true. 1 have never
claimed that I have been able to reduce the
prices. But I have bcen able to contain the
annuil rate of inflation. 1f the 21 per cent
rate of inflation would have continued the
situation  would have worsened. When |
talk of 8.8°F or 2.5"/, or 6.3% it is on the
top of that.  What is my contention 7 My
contention is that we are able to contain it
at a single digit. It is not my claim that I
have been able to put the gear in the reverse
direction. In a developing cconomy it is
never done. It is never postiblc. This
point was dealt with by the prime Minister
on an earlier oegcasion, that the way the
developed countries can tackle their problem
af inflation we cannot do it. For our deve-
lopment we shall have to get moncy for
developmental purposes. We have to mobilise
huge resources.  Huge resources were mobi-
lised. We mobilised resources to finance a
plan of 110,000 crores of rupecs. It is not
a very small achievement. 939 of our
developmental expenditure is from our own
internal resources. It is not borrowed external
resources, Many of the developed countries
have developed themselves through borrowed
resources. [ do not blame them; it may be
a patticular strategy which they want to
pursue they may think it is proper for them;
but we do not belicve in it.

So, a% [ said, 93 per cent of devclop-
mental efforts arc contributed by our own
Internal resources.

Mr. Somnath Chatterjes raised a point
why the¢ Share of dircet taxes are being redu-
ved in the overall revenue budget. On the
other hand another Communist member gaid
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this-l don’t find him here-and I think ]
should reply to his point, that the exemp-
tion limit should not be raised to Rs. 20,000
or Rs. 23,000. Mr. Chandrajit Yadav,
another socialist member has gone to the
extent of pointing out that the reclief which
is given to the 20,000 bracketed people will
only be Rs. 23 per month. But we shall have
to keep in mind one thing that in this coun-
try 46 lakh peoplc give income-tax. There-
fore, any relief you give, out of 700 million
people, the relicf goes only to 46 lakhs
people. You cannot have any system where
those who do not pay taxes can get relief in
taxation. For that you will bave to find
some other new Finance Minister. At least

it is beyond my comprehension and it is

beyond the comprchension of my collcagues.

Those who give less tax, when you talk in

terms of rclief; naturally their quantum of
relief would be less. Even if 1 give 1094

of rclief to such persons, it would not be the
same as 5 per cent rehef in the case of per-
sons in the Rs. 2 lakhs income. Thecrefore,
again, you are trying to make comparision
with non-comparables.

In terms of percentage, the lowest in-
come group have been given the maximum
benefit and the man who is drawing Rs.
25,000, if he saves Rs. 4000, he is not to pay
a single paisa as income-lax. You cannot
expect that in every budget there would be
an open ended concessions. Already the
limit of the exemption of Rs. 10,000 has been
raised to Rs. 15,000. WNow, thec Communist
Members want that it should be raised 1o
Rs. 20,000. 1 am sorry [ cannot accept this.
The point which Mr. Somnath Chatterjce
raised was : why it is getting increascd every
year ? It is getting increased because of
two factors. The first point we shall have
to keep in mind 1s that the base bas becn
widened in excisc duties ands it is bound to
happen with the industrialisation and what
was the share of the excie dutics of the
States ? What was the total quantum of ex-
cise duties in early 1950 ? 1 think it was thc
first Budget of Mr. T. T. Krishnamacharii
and Mr, Agarwal can correct me, if I am not
mistaken, it was a liitle less than Rs. 100
crore and today it is more than Rs. 10,C00
croreand it is bound to happen because of
fact that our indusirial base and manufactur-
ipg activitics bave been widened tremendously.
Therefore, the contribution of the indirect
tax is bound to in¢rease.
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Another point which we shall have to
keep in mind is the agriculture which works
out to nearly 409 of the G. D. P. and agri-
culture is totally out of the purview of the
income tax. Therefore your income-tax is
limited only to 609, of your G.D P. be-
cause agriculture is not within the purview
of the Centre. It is within the purview of
the States. So, from that point of view, it
is found that it has been reduced or the con-
tention is that this has been done delibera-
tely to deprive the States becausc the States
will get 809 of the share. 1 am afraid this
is not the correct assumption or correct
conclusion.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : What about the sarcharge ?
Last year you increased the surcharge and it
went to the Centre. This year you reduced
the income-tax which deprives the States.

SHRI PRANAB MUKHERJEE : I will
tell you how I have tried to help the States,
I have compensated them by more than 10
times. I am coming to that point a little
later. In taxation principle, it is not a fac-
tor as to whether the States will get more or
the Centre will get less. In all the 3 Budgets
which | have presented to the House, | have
increased the additional excise duties. On
one occasion, you inadvertently criticised the
proposal and when 1 pointed out that what
I had donec—I was just receiving ‘€ali’ from
you, | was just receiving criticism from you.
But when I said that I was going to collect the
duties and transfer the cntirc amount to the
State Governments you appregiated that point.
So, we have raised the additional excise duty
as per the commitment which we gave to the
Stitles, We will try to see that in thege
three sectors —sughr, tobacco and textile—
incidence will be of the order of the 8.5% in
the budget proposal of the current year and
we will be reaching that target.

Another point has been raised which is
very important, that is in connection with
the Centre-State rclations. Attempts are
being made to make the States more and
more dependent gn the Centre. 1 am afraid
the position is not at all correct and 1 would
like to explain the situation in a little detai-
led manner,

Firstly, when the Plan was formulgted, it
was decided that the public sector outlgy
for the Centre, the States and the Union
Territories taken together would be 97,500
crores. The State plans for all the Stam;
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taken together were projected to be 48600

crores, of that 48600 crores, 26028
crores would have to come from the
States’ own resources, and the Centre

was to provide the rest, and the Centre
would also provide by Central Plan assista-
nce directly, by negotiated loans, through
LIC, 1DB or other Central Government age-
ncies or through markct borrowings; and the
Centre's contribution was to be 22572 croret.
Actually, what has happened ? The Statcs
could not mop up 26028 crores from within
their resources and there was a shortfall to
the extent of more than 5300 croret. And
how had 1 to make it up ?

The first decision that we took was that
when they start the Plan, let them start with
a clcan slate. They had taken 1462 crores
as advance Plan assistance; it was decided
that they would not have v pay during the
currcnt Plan period, so they can start with a
clean slate, Afier some time in 1982, we
found that all states were having mounting
overdrafts, and the overdraft figure recached
an aggregate of 1743 crores, | then decided
in consultation with the State Uhief Minis-
ters that [ would be taking the responsibility

of 17043 crores; | was converting it into «
medium term loan, so that they could start
from a ¢lean slate from st April, 1952

Thereafier in the same year | announced that
I was increasing the Central assistance to the
extent of 1650 crores in two years, There-
after, 1 increased the Central assistance, ad-
ditional 790 crores, and this vear in the Bud-
get, 1 told : Sull some States are i the over-
drafts, in order to take care of their problems,
I have provided 500 crores. In dll, I have
provided 4600 crores, over and above the
commitment which we made at the time of
the Plan.

Thereforc, where is the case ? How can
you come to that conclusion ?  Your argu-
ment was that Rs. 4000 crores we have rai-
sed through administered prices. Even if
for a moment I admit that this Rs. 4000 cro-
res would have come through Central excise,
what would have been your share 7 40 per
cent of Rs. 4000 crores, that is Rs. 1600 cro-
res. You would have got Rs. 1600 crores,
but I have given you Rs. 4600 crores. What
is your case 7 Even il I accept'the logic of
Shri Semnath Chatterjee, and instead of
reducing income tax, I would have reduced
the surtax, what would you have received ?
Thirty-eight crores. You have not accepted
my calculatioms, because you do mot believe
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that there would be better tax compliance:
That figure you will get next year. Last
years figure you have got now. You can
analyse every year, whether the quantum of
net transfer has been more orless, And if
you can point out in any single year taken
all sources together that the net transfer
from the Centre to the State has becn less,
1 would accept your logic, but you would
not find, a single year.

SHRI SOMNATH CHATTERIJEE : Your
revenuc is increasing and the State develop-
ment expendilure is also incrcasing., Just
mentioning the figure in adsolute terms would
bec misleading. You have to consider the
developmental expenditure, the Plan outlay.

SHR1 PRANAB MUKHERIJEE : The
problem is not of misleading; the problem is
that you shy of imposing tuxes. Let me tell
it very plainly. This year | have given an
opportunity. Every year on electricity, we
used to collect about 150 (0 200 crores of
rupees, and uscd to give it to the States, 1
have given it to the States now. |1 would like
to see, | may not be sitting herc, but all of you
will be sitting there, but 1 can tell you that you
would sce how much the States collect and
how much they increased their resources,
One basic point you arc forgetting is that it
15 nut a question of there being no area of
resource mobilization.  What you are accu-
sing is that I have no political will. 1T am
saying that you have no political will. If the
States bad the political will how do we sce
that they arc allowing 40%, of the GDP to-
tally untouched ?

You arc saying that the Centre-State
refations should be reviewed, should be re-
considered, and that more powers should be
given to the States. 1 do not mind. That
Commission is thcre. Y am not an expert
on it. But what I can point out is that with
in the limited constitutional framework which
is available to you, how do you explain the
fact that certain States werc doing better,
and certain other States are unable to do so,
and cven about those States which are una-
blc to do so, in the past we found they were
doing much better than what they are doing
now, Therefore, the answer lies somewhere
clse.

SHRI SATYASADHAN CHAKRABO-
RTY : Frankly speaking, can you identify the
areas from where resource mobilization by the
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States is possible ? Also, you have to iden-
tify the areas where cut in expenditure is
possible; not only in West Bengal—1I say all
the States. You have not done it.

SHRI PRANAB MUKHERIJEE : I have
alrcady told you about agriculture. (/urerru-
ption’) Let us not enter into a discussion.

SHRI1 SATYASADYAN CHAKRABO-
RTY : Even the Planning Commigsion is
against imposing any tax on agricultural
income. There aic arguments.

SHRI PRANAB MUKHERIEE Iam
sorry to point out that Planning Commission
has never said it. Planning Commission, on
the other hand, has been rcpeatedly empha-
sizing upon the States : **Make your electri-
city rales, your irrigation rates remuncera-
tive.”

And 1t is a not that you are not doing
it. It is that you arc increasing your rates
notionally; but you are not realizing it; your
tax administranon machinery is incfligient.
They arc not collecting it. This is the hard fact.
The hard fact is that for all the States taken
together, it was assumed that the negative
contribution by the State electricity boards and
the Road Transport Corporations would be
less than Ks. 500 crores To-day, it is more
than Rs. 5,000 crores. [t means that against
the mmus tigute  which should have becn less
than Rs. 500 crores, the minus ligure is more
than Rs. 5,000 crores, It means that  some-
thing basically is  wrong 1n the administra-

tion, in the implementation.

In this connection, | would like to  ans-
wcr one point, ..

(Inrerruptions)

PROF. SAIFUDDIN SOZ (Baramulla) :
May | remind the Minister that in my
State, the Congress (1).. .(Interruptions)

SHRI PRANAB MUKHERIJEE : I am
not Yieldimg. ¢t him have patience; let him
sit down. (/nterruptions)

The hon. Member from Kashmir the
other day spoke a lot on Kashimr, and
said that we were discriminating, and that
we were not providing assistance to Kash-
mir. Kashmir is a State where the per capira
developmental assistance from the Centre
is Rs. 2185/-. What is the all Iddia rate ? It
is Rs. 258/-. Even if somebody comes for-
ward and says that Jammu and Kashmir is
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a special category State like Nagaland,
Manipur, Tripura, Assam and Mizoram, I
would say that even in the case of those
special category Statcs, their per capita Cen-
tral assistance is Rs. 1198/-.

SHRI E. BALANANDAN (Mukundapu-
ram) : There are special reasons.

SHRI PRANAB MUKHERIJEE : There
are special reasons. Thai is why we are givinge
it; but there 1s no use coming to this House
and raising an accusing figuer at (he Cen-
tral Government and saying: “‘You are not
giving us adequate assistance.” (/nrerruptions)
I would not have raised this question if the
hon. Member had not raised an accuging
figure and said that just because Mr. Faroog
Abdullah is there, we are discriminating.

[ am coming to the figures. Their total
plun amount for the first five years is Rs.

900 crores. I have given then Central assis-
tance of Rs. 1058 crores.
Because in Jammu & Kashmir, we not

only 100 per cent finance the plan outlay
but we also give them something for their
non-plin ¢xpenditure, because this is a special
category State and Jammu & Kashmir deser-
ves it. 1 have no objection to that; Jammu
& Kashmir descrves that. There should be
more development 1n Jammu & Kashmir;
there should be development of a Highway,
clectricity gencration and no wastage of
waler. There is no .twe  opinions on it. But
you cannot simply brush aside the fuct, you
cannut simply for political expediency and
convenience say that we are trying to discri-
minate against them.

(Interruptions)

PROF, SAIFUDDIN SOZ: Out of the
total investment of Rs. 25550 crores on in-
dustries, our share is 0,06 per cent,

SHRI PRANAB MUKHERJEE : Surely,
the hon. Member will not expect me to have
a port in Jammu & Kashmir; surely he should
not expect me that I should establish a port
in Jammu & Kashmir. What is possible I
am doing, We are having public sector enter-
prises. HMT has already esatablished one
unit, some more units are going to be esta-
blished here both in the 6th Plan and in the
7th Plan...number of power projects have
been taken up and this will be taken up.
But you shall have to keep in mind that
thers ars competing demands and reseurges
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are not adequate to meet all the demands at
a time, I know many important sectors.
As my friends Shri Agarwal has pointed out
very correctly, there are certain areas where
we require more investment. For instance,
railways, for instance, communications. I do
not rule out the possibility of it, but, at the
same time, he understands my predicament.
As Finance Minister, I will have to take care
of the various sectors.

So far as railways are concerned, many
members have pointed ouit and it has been
projected that ] am behaving not like a grand
mother or a real mother but as a step-mother
today. This is not a fact. Railway plan was
originally envisaged at Rs, 5,100 crores and
it was decided that Rs.2900 crores should be
{from their own internal resources and Rs.
2200 should be the budgctary support; and
Rs. 2200 crores plus Rs. 2900 crores would
be Rs. 5,100 crores-railway plan, What is the
railway plant is year's allocation if you in-
clude, it is  roughly about Rs. 6,600 crores
and there the budgetary support is Rs.
4,400 crorecs. How more do you expect ?
In one sector, from Rs. 2200 crores, | have
stepped up the budgetary support to Rs.
4400 crores. In the oil sector, [ have to
step up from Rs, 500 crores to Rs. 10,000
crores. You cannot expect that in cach and
cyery sector there would be doubling. Take
the casc of communications, originally, at the
time of planning, 1t was dectded that it
wauld Le sell-financed; there would be no
budgetary requirement, But at the end of
the 5 ycur plan, wc arc finding that it is al-
most 100 per cent budgetarysupport. There-
fore, as a Finance Minister, |1 do feel that in
important scctors, for instance, in  education,
it has been pointed out that over education
our expenditure is 2.3 per cent. It is true.
But the step up which I have done this year,
it will incrcase a little, from 2.3 per cent in
1980-81 it will go upto 2.8 per cent bacause
that to is not adequate, because I do fcel
that there are certain scctors where we have
to do something, But, at the same time, we
shall have ro keep in mind that if you lay
emphasis on certain sectors-naturally, these
are the sectors for which the States have to
do; and we arc providing assistance to do
these things. Mr. Fernandes blamed me and
perhaps rightly go that this is a key to the
agricultural development. But what can 1
do ? The entire operation isin the State
sector, and their in your conclave, you are not
raising a single point or it. Don't use the word
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‘conclave’ because conclave has a very bad
meaning and Mr. Somnath Chatterjee knows
it. There word ‘conclave’ was used by Robert
Clive in his biography when they hatched a
conspiracy in Kasipur Kotai to this dislodge
Nawab Sirajudaula, the last independent
Nawab of Bengal. Therefore, you please find
a suitablec and more appropriate word for
this.

(Irrerruptions)

MR. DEPUTY-SPEAKER : Why
you not substitute a word for them ?

can

SHR1 PRANAB MUKHERIJEE : They
are better scholars than 1. So, they will find
out more appropriate word.

SHRI SATYASADHAN CHAKRA-
BORTY : This is a conspiracy to dislodge
the last cmpress of India.

SHR1 PRANAB MUKHERIJEE : This
is a conspiracy against the democracy of
India.

What §am trying to point out is that
these are the areas where I have no hesita-
tion in saying that we will have lo provide
the lcadership in better utilisation of the
resources. Here I entirely agree with  Mr.
Satish Agarwal on that point. Therefore, 1
requirc your cooperation. What have you
donc in the public sector 7 1 have to pay
through my nose in every wage ncgotiation
stcel, port, heavy enginecring and all that,
Would you not build up a new culture in
the public sector cnterprises ? So far as
the public sector enterprises are concerned,
1 have the figures with mc where 1 can say
with a littlc confidence that this 1s the sector
wherc 1 have bcen ablc to protect the real
wages, The increase m the per capita emo-
luments of the public scctor employces bet-
ween 1970-71 and 1981-82 was 196 per cent
and what is thc increase in the consumer
price index ? It is 140 per cent. 18 it not time
for those who are cngaged in the public sector
management and public sector labour relations
to tell plainly and bluntly that thcre should
be some sort of productivity. Productivity
must increase. If we have to find a situation
where after spending more than Rs. 6000
crores and almost ritually having at an inter-
val of every four ycars new wage negotia-
tions, we have the same amount of steel
which we used to have six years ago, then
where these Rs. 6000 crores have gone ? You
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are expecting me to contain the inflation.
And at the samec time, you are demanpding
that 1 shall have to give so much to coal, so
much to port, so much to railway, so much
to engineering workers...

SHRI GEORGE FERNANDES : That
1S bad management,

SHR] PRANAB MUKHERIEE : That
is not bad management. That is bad indu»-
trial relations. You are not cooperating with
us. Here we are living in a peculiar situation.
You are extending the concept of collective
bargaining even in the public sector. 1 could
understand this collective bargaining so far as
private monopoly or privatc owner is concer-
ned. Even in the collective bargaining in all
the wage negotiations that I had-1 am a
very raw man in that area; I have no
experience ; almost I budge with a little
pressure from the trade union side-] found
that there is no demand that 1 <should get
it on mcrit. My dcmand is merit, But the
foremost argument is that if coal gets a
particular figures, why not steel and if steel
gets a particular figure, why not port ? |
am notreferring this to score a point. This
is the area where you have to face the pro-
blem and we will have to face the problem
unless we jointly put our heads together and
rise to the occasion. And the time has come
when it must be linked with the productivity.
After all, the intcrest of the nation and the
interest of the community is the foremost.
You are demanding that DA ncutralisation
formula should be increased. 1 made an
offer to you. But it is really surprising to
me that if the offer comes from a good friend
of mine, the Marxist Chief Minister, Mr.
Jyoti Bosu, you easily agree that the DA
neutralisation formula should be Rs. 1.50
in case of engineering and jute. But the
moment the same proposal comes from the
Finance Minister, Mr. Pranab Mukherjee, it
is totally to be rejected. This is not fair.

SHRI SATYASADHAN CHAKRA-
BORTY : Just because you are richer and
you have the money.

SHRI PRANAB MUKHERIJEE : I am
not richer. Because of this, not only I but
all of us are landing ourselves...

SHRI SOMNATH CHATTERIJEE : The
Finance Minister should ask hsmself : Why
the workers have faith in Mr Jyoti Bosu and
not him ?
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SHRI TRANAB MUKHERIJEE : Be-
cause you are me¢aning the union. If I man-
age the union, I would have done it or if
Mr. Fernandes lends his c<urport to me, I
will be able to do. I am not referring, to this
point just 1o score a debating point but what
1 want sincerely is that if you want to im-
prove the performance of public sector
enterprises, particularly of the Central
public sector enterprires wherc the investment
is in the neighbourhood of Rs. 39,000 crores,
if you just get ten per cent return, then the
budgetary deficit would be totally wiped out,
we can make our planning and it cannot be
a situation that for years to come we shall
have to provide budgetary support and the
public sector will have to be spoon-fed...

(Interruptions)

SHRI SOMNATH CHATTERIEE :
Kindly yield for half a minute.

SHRI PRANAB MUKHERIJEE : 1 am
yielding to you very frequcntly.

SHRT SOMNATH CHATTERIJEE : Sir,
a very valib point has been made, We all
want public sector to perform better. I have
myself spoken during my speech because,
according to us, a section of officers are tak-
ing the help of private sector and are trying
to dengrate the public sector.

About the mismanagement, I cam assure
the House that so far as the two organisa-
tions with which I am associated as a Presi-
dent of the union-Nationai Jute Manuflac-
turers Union and Indian Oil Corporation-I
have repeatedly sent details of mismanage-
ment on the part of the top officers but no
action has been taken. The reply is there is
no mismanagement. Who bas made the
enquiry I do not know. We gave the details
but we were never asked to prove them.
This is the way you are controlling the mis-
management. You cannot. Please take us
into confidence. We want public sector to
improve its functioning. We want to take it
to its commanding heights as our commit-
ment is. So, please...(Interruptions)

SHRI PRANAB MUKHERIJEE : I deo
appreciate your spirit of cooperation but
the fact remains that it is not merely the
question of management, one or two
officers sitting here or there. That can be
tackled.. 1 am sorry to point out that this
is the same point repeatedly told that some-
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thing is wrong with the top, What is the
top ? Coming to the banking sector, from
the day of nationalisation our Government
h& inducted the workers. Even at the
highest policy-making level worker-directors
are there, officer-directors are there and each
and everyone of you, day in and day out, is
abusing that banking services are deteriora-
ting. Employces are not doing their work,
Even charges of curruption are coming. Can
you honestly say that from union’s point of
view you have been able tainject motivation?
Assume that we have failed to do so. as
administrators we have failed to doso, This is
your union and thic is a s>clor which is
highly unionised. Thiwve vou been ible 10
motivate your members that  they  will
provide services to the customers, that they
will do their job ? No. Thiz is not a debatable
point. We shall have to find an answer (0
this and wunless we find an answer to this,
mercly sayving that this Government has not
done or that Government huas not done ., |,

(Interruptions)

SHRI SOMNATH CHATTERIEE : Mr.
Mukherjee 1 am not asking for any commit-
ment, The only commitment | want is that
you shall look into the corruption charges...

(Inerruptions)

SHRI PRANAB MUKHERIEE : 1 am
not yielding. I am prepared to lock into all
the allegations but 1 would like to tind out
whether the top union leaders are tellimg their
people that they have some responsibility to
the organisation where  they work.
Unfortunately, you have created a slogan
that an organisation is mecant for emplo
yees. Otherwise how can you pick up a slogan
that if your demands arc not conceded wheels
of railways will not move ? Railway is not the
property of railway cmployces, railway is
the propeérty of the nation. Therefore, this
type of culture is to be created. This is my
most respectful submission, .. ... (Interruntions)

SHRT SAMAR MUKHERIJEE (Howrah):
1 draw the attention of the Finance Minister
to the Reserve Bank survey

(Interruptions)

SHRI PRANAB MUKHERIEE : No,
I am not yielding, Two more points | will
deal with and thereafter,.....

(Interruptions)
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SHRI SAMAR MUKHERJEE: 1 am
drawing your attention to the survey made
by the Reserve Bank, They have stated
categorically that for thc sickness of the
industry, it 15 54 per cent responsibility of
thc management for corruption, for wrong
planning

(Interruptions)

SHRT PRANAB MUKHERIEE: You
arc moving at a tangent, Mr. Mukherjee. I
am talking of the pubtic sector’s performance,
particularly of the Steel and Coal. ..., .

(Interruprions)

SHR1 DIHARAM BIR SINHA (Barh):
I would request the Financ: Minister to
consider this point. 1In the spcech that he is
making, an excellent spzech., he is putiing
the entire blame for the poor performance
of the public sectur on labour. Is it correct ?
Let him consider it.

SHRI SATYASADHAN CHAKRA-
BORTY : His party is attacking Marxists .

(intervuptions)

SHR1 PRANAB MUKHERIJEE : When
I am vielding, they should have seme consi-
Jeration for me. | cannot yield to everybody
al every time.

I have never said that it is the total
responsibility of the employees. What I am
trying to point out is that a new culture has
to be created, so far as the public sector is
concerned, and there you are flatly refusing
to co-operate. I am not tulking of the
workers, I am talking of their lcaders, who say
“no, we will have collective bargaining’. My
complaint is against the leaders, not against the
employees. The leaders are misleading them.
hey want collective hargaining™ to be replaced
by competitive bargaining, each union paying
with others, and the nation is paying for it ;
nobody else is paying ; neither am 1 paying
nor are you paying.

Coming to thec area of remunerative price,
it is true that we did not give a remunerative
price, because we have not yet been able to
give a remuncrative price. But it would be
incorrcct to say that we have not done any-
thing for the farmers, as stated particularly
by the Lok Dal mecmber. So far as wheat
price is concerned, from 1979-80 to 1983-84 we
have increased it by 31 per cent, paddy by
39 per cent, coarse grains by 30.5 per cent,
grams by 71.4 per cent, jute by 19.4 per
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cent, cotton by 65.8 per cent, sun flower by
57.1 per cent, groundnut by 45.8 per cent and
mustard by 46.9 per cent. We have to do it
because, if we do not give a reasonable price
to the growers, they will not grow it ;
they will switch over to some other
crop, as it happened during the time of
Mr. George Fernandes. There was a
bumper sugarcane crop in 1978, Thereaftcr,
we did not pay a good price and the growers
switched over to some other crop and we
did not get sugarcane. Ultimately, (rcm the
position of being a net exporter, India bad
to import sugar for two consccutive years to
the extent of 2 lakh tonnes. When we
rectified the position, we had a good produc-
tion and the cane growers are getting a good
price.

But this will get reflected in the cconomy.
How can you have a system where you
demand that the consumers will have to pay
less and, at thc same time, the growers will

have to be paid more ? Where will the
money come from ?
SHRI SATYASADHAN (CHAKRA.-

BORTY : Subsidy.

SHRI PRANAB MUKHERIEE : Then
how do you contain inflation ? It is a very
funny argument. You ask me to give
subsidy and, at the same time, you expect me
to contain inflation. It is simply not possible.
Therefore, the answer lies in greater utilisa-
tion of the capacity and a better return on
the investment which we have made, parti-
cularly in the public seeter. We must get a
due return out of that. One last peint about
the defence budget. | myseifhave referred to
it.  do agree that there should not be a situa-
tion where therc should be some sort of war
psychosis. I am not going to comment on what
Shri George Fernandes said about hus visit to
Pakistan or this or that. But I would like to
draw his attention to onc point, thit mere
personal relationship does not affcct the policy
of this State. But ! would like to draw his
attention to one point, that personal relation-
ship does not affect the policy of a State.
He himself is fully aware of it, as he
referred to Mikhy’s uncle being the Foreign
Minister of Pakistan and some of his relations
being iz important positions in the policy-
making strategy in that area. These things
have very little to influence the policy of a
particular State or policy-maker. May 1
remind him that Prof. Kabir was himself a
Minister of the Union Government in
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1965 7 And his brother was occupying a very
high office in undivided Pakistan, in East
Pakistan, but that did not prevent Pakistan
attacking India. Nobody is raising the
question of your patriotism and this and
that, but can you cite a single example
from 1947 onwards when a single shot from
Pakistan was fired in 4 direction other than
India ? Is it not a fact that the country will
never forgive us, if we do not make ourselves
prepared to fFace an eventuality when we find
that on the other side of the border
something is happening and when there is
race for procuring sophisticated weapons ?
And if something happens, nobody is going
to excuse us. You may have a diffcrent
perception.  You may try to build up better
relations. All of us want it. But it would be
wrong to come to the conclusion that by
spending Rs. 6800 crores on Defence, we are
encouraging some sort of war psychosis,
This is not my area. but 1 can tell you with
emphasis that we do not want to create the
war psychosis. We want to live in peace.
But at the same time we cannot keep our
eyes shut to certain facts which are so
obvious.

Sir. I think some of the points which
have been referred 10 1 have tried to answer.
Now, in regard to the last point, about
black-moncy, I would agree with Shri
Agarwal that mere tightening of the enforce-
ment machinery or conducting raids, searches
and scizures are not adequate. I do agree,
but still these things have some psychological
effect. And this psychological effect is to be
created, not merely by tightening the
enforcement machinery, but at the same
lime by creating some sort of social
awarencss. And when I raised this point on
an earlier occasion, somebody pooh-poohed
it and said what can be done. Something
can be done. 1 can give you one example
from West Bengal. This is sub-judice.
Therefore, I am not referring to the details,
but the fact remains that when a child was
kidnapped and killed, the alleged accused did
not get a single lawyer to lead his case. Afterall
there was a tremendous social injunction and
social disapproval of this type of activity. But
can we say this in the case of smugglers or
foreign exchange racketeers or black-
marketecrs ? Have we not seen that services
of the top lawyers of the country are available
to them to find out all sorts of legal
lacunae and excuses ? And what has
happened.? In 1976 we passed an Act in
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this Parliament. We thought that iwo pieasures
would be deterrent to tackle the problem of
smuggling and anti-social activities te tackle
the problem of economic offences. One mea-
sfurewas COFEPOSA. Another was Forfeiture
os Properties Act. One thousand notices were
isued to forfeit the property of the alleged
smugglers, but not a single case has been
disposed of. All these cases are lying in
High Courts and in the Supreme Court. For
the last two and a half years we are trying to
get the cases transferred to Supreme Courlt so
that the cases which are common are disposed
of early. The earlier Attorney-General tried
and the present Attorney-Gceneral also tried,
but we are not in a position to do anything.
Thesc are the things on which we should create
some sort of public opinion and public awa-
renss. But unfortunately, we do not have that.
This is the problem. We have taken up certain
measures and you know how much resistance
is there against these measures, The moment
I deccided that there should be compulsory
audit, all sorts of pressures arc being built

up.

Now, I would just refer to one point.
Sir, when I decided that there should be no
welfare fund because in the name of welfare
fund big companies are avoiding and evading
taxes, in the Editorial of one newspaper, it
has been pointed out that I have rushed to
the conclusion without any facts and figures.
Sir, I have both facts and figures with me.

I am giving you just three examples. For
obvious reasons I will not mention the names
of the companies, but we made three case
studies before 1 brought these budget pro-
posals. There was one company, a very dis-
tinguished company and a company of very
good record. They created 22 trusts and they
deposited Rs. 66,22,000 to the so-called wel-
fare fund for the employees. And what did
they do ? Of that Rs. 66 lakhs, they invested
Rs. 64,43,954 in the equities of the same con-
tributing company and that is welfare fund,
and they are demanding deduction for the
welfare fund.

Another company crcated 8 trusts and
the Company contributed about Rs. 40 lakhs
in the welfare fund.

SHRI SOMNATH CHATTERJEE

- Its
representative is in the other House.

(Interruptions).
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SHRI PRANAB MUKHERIJEE : Don’t
rush to the conclusion. Out of Rs. 40 lakhs
they invested more than Rs. 35 lakhs in the
equities of the same contributing company.
Examples can be multiplied. I do not mind
if something genuinely is being spent for the
welfare fund. (/nterruptions). Some people
are having 1800 trusts and that is why
the private trusts and others are there, and
we have tightened the private trusts. You see
how ingenuous these people are. 1 presented
the Budget on the 29th February and when
I had discussions with some people, then
one of my officers heard somebody whisper-
ing that *‘we will evade this provision also
because the words used are ‘welfare fund and
trusts’,  So, we will ereate some companies
under the Companies Act.”” That is why I
had to bring a fresh amendment in the Fina-
nce Bill itself in order to plug that so that
they cannot take advantage of that. (Jnrerru-
ption). Therefore, we are tackling this type
of problem. So, we require the cooperation
of all concerncd and T do hope, it will be
possible...

(Imterruptions).

SHR! SOMNATH CHATTERIJEE
Somebody built a temple in old Baliganj
Road. He knows.

SHR] PRANAB MUKHERIJEE : What
is to bz done with the old temple 2 Neither
you nor ] am going to that temple.

SHRI SOMNATH CHATTERIJEE : No,
no. I do not know how many crores they
are spending. Under which head they will
get deduction,, (/nterruptions). Stop that.

SHRI PRANAB MUKHERIJEE : Any-
way, with the various provisions which I
have made in the Finance Bill to tackle these
types of cvasions and avoidance by streng-
thening the enforcement machinery, by brin-
ging people more and more under preven-
tive detention, under COFEPOSA, I do hope,
it would be possible to tackle the problem
to some extent.

With these words, Sir, | commend the
Bill for being taken into consideration.

SHRI SOMNATH CHATTERIJEE : 3ir,
I want a clarification,

(Interruptions).
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MR. DEPUTY-SPEAKER : I do not
know whether the Minister will yield. Mr.
Minister, are you yielding ?

SHRI PRANAB MUKHERIEE : No.

MR. DEPUTY-SPEAKER : The Minis-
ter is not yielding.

The question is :

“That the Bill to give effect to the finan-
cial proposals of the Central Government
for the financial year 1984-85, begtaken
into consideration.”

The morion was adopred.

MR. DEPUTY-SPEAKER : Now, do we
take up clause by-clause consideration of the
Bill ?

SHRI SATISH AGARWAL : Sir, it is
already 6 0'Clock. It is not possible now.
All of us have been sitting here since
morning. The clause-by-clause consideration
will not be over today. So we start the cla-
use-by-clause consideration tomorrow.

(Interruptions)

SHR|I PRANAB MUKHERIEE : If it is
over today, then I can go tommorow after-
noon. Now you can do it in one hour.

SHRI SATISH AGARWAL : How Can
we sit for three hours more ?

MR. DEPUTY-SPEAKER : Satish, day
before yesterday we had the discussion. He
has got some work tomorrow.

SHRI SATISH AGARWAL : Sir, it will
take three hours. There are so many amend-
ments by the Minister himself and also by
us. Then there is the Third Reading.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
You very kindly agreed hcre, But I do not
know why suddenly you are objecting
now.

SHRI SATISH AGARWAL : When did
I agree ? why are you putting words in my
mouth, T had agreed for a Sitting on Satur-
day only. Then we cooperated.

MR. DEPUTY-SPEAKER : That is why
I gave to Satish 45 minutes. Mr. Satish you
have already taken more time. So you will
not take much time now.
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SHRI SATISH AGARWAL : 1t wil
take threc hours. Now we cannot be sitting
for three hours, We have decided to devote
three hours to these amendments.

(/nterruptions)

MR. DEPUTY-SPEAKER : We have
given more time. Sometimes you have to
cooperate. You have got to cooperate beca-
use on Saturday we had the Session only
for this, and therefore, you should not obj-
ect to this now. Mr. Satish Agarwal, you are
a very good friend of the Government. Why
can't you help them ?

The House will now take up clause-by-
clause consideration of the Bill.

SHRI BUTA SINGH : Sir, before you
take up the clause-by-clause consideration
of the Bill, with your permission 1 will pre-
sent the Sixty-First Report of the Business
Advisory Committee.

MR. DEPUTY-SPEAKER : Yes.

18 hrs.

BUSINESS ADVISORY COMMITTEE
Sixty-First Report

THE MINISTER OF PARLIAMENT-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHR! BUTA SINGH) :
I beg to present the Sixty-first Report of the
Business Advisory Committee.

e W
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MR. DEPUTY SPEAKER : Now, cla-
use 2. Shri Bhogendra Jha is not present.

The question is :

““That Clause 2 stand part of the Bill."

The motion was adopted.
Clause 2 wa* added to the Bill.

MR. DEPUTY-SPEAKER : Now clause
3. Sarvashri Bhogendra Jha and Bhiku Ram
Jain are not there.

The question is :
“That Clause 3 stand part of the Bill.”
The motion was adopt ed.
Clause 3 was added to the Bill.

MR. DEPUTY-SPEAKER : There are
no amendments to Clauses 4 & S,



